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THE CONSTITUTION (THIRTY-
THIRD AMENDMENT) BILL, 1374

MR. DEPUTY CHAIRMAN. Mr.
Gokhale.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS

(SHRI H. R. GOKHALE): May I
move the Bill?
st wr S avEE ¢ (SR AT ) W

qT qET I3 1T ¢ Al (B aaaen w39 ?
Y IT AT AT 45 AR |

SHRI H. R. GOKHALE SirI beg
to move:

“That the Bill further to amend
the Constitution of India, as passer]
by the Lok Sabha, be taken into
consideration.”

This Bill seeks to amengd articles
101 and 190 which respectively deal,
inter alia, with the right of a mem-
ber of either House of Parliament or
a member of a House of the Legisla-
ture of a State to resign his seat.

Under these articles, a member
may resign his seat by writing under
his hand, addressed to the Speaker
or the Chairman, as the case may be.
Experience in the recent past has
indicated the necessity for amending
these articles to obviate certain unin-
tended consequences which have en-
sued in the working of these provi-
sions. Resignation, it is needless to
say, is intended to be a voluntary
act and what is sought to be covered
by articles 101 and 190 1s a resigna-
tion which is genuine and voluntary.
But, in some cases, it is found that
members are made to submit resig-
nations which may appear to come
within the purview of article 101 or,
ag the case may be, article 190, but
which, in fact, have been the result
of pressures, not excluding physical
violence, exerted to coerce a mem-
ber to resign. In other words, acts of
coercion, duress, undue influence and
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other kinds of hlandishments are re-
sorted to, to bring about the resigna-
tion of a member, who under such
pressure and compelled by the atmos-
phere of violence, is forced to tender
his resignation Obviously, it would
be a misnomer to call such an act on
the part of a member a resignation.

As the provisions presently stand
in the Constitution, the Presiding
Officer has no other alternative but to
act on the resignation,

It is with a view to preventing
situations of this kind that the pre-
sent Bill has been brought, to make
the position clear that the resigna-
tions contemplated in articles 101 and
190 are resignations which are volun-
tary and genuine and not those which
have been contrived through the use
of undesirable means such as coercion
and undue influence. In such cases,
the proposed provision would enable
the Presiding Officer to satisfy him-
self as to the genuineness or the vol-
untary nature of the resignation be-
fore he accerts the same. Through the
proposed amendment, the right con-
ferred upon the member by the Con-
stitution is being made really efiec-
tive and it cannot be taken advan-
tage of by undesirable elements to
achieye their ulterior purposes.

With these remarks, I commend the
Bill for the consideration and ac-
ceptance of the House.
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- The questions were proposed.

MR. DEPUTY CHAIRMAN: I think
we may start the discussion after
lunch and conclude the discussion to-
day and take up the reply and vot-
ing tomorrow, because it is already
time now . :

*

SHRI RAJ NARAIN. Discussion to-
day and tomorrow and the reply the
day after tomorrow.

MR. DEPUTY CHAIRMAN: No, no,
tomorrow we have other business. We
will conclude the discussion today.
The House stands adjourned till 2.15
pm

The House then adjourned
for lunch at twenty-four
minutes past one of the clock.

The House re-assembled. after
lunch, at seventeen minutes past
two of the clock, Mr. Deputy Chair-
man in the Chair.

SHRI BHUPESH GUPTA: On a
point of order . . .

MR. DEPUTY CHAIRMAN: There
is no point of order. I call Mr. Lak-
shmanan to speak.

SHRI BHUPESH GUPTA (West
Bengal): I am on a point of order. ..

MR. DEPUTY CHAIRMAN: There
has not been any business in the
House after we adjourned, How can
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there be any point of order before -
anything has started?

SHRI BHUPESH GUPTA: My point
of order is in regard to the Bill
itself . . .

MR. DEPUTY CHATRMAN: If it is
on the Bill, you should have raised
it when the Bill was moved.

SHRI BHUPESH GUPTA: Here it
is a very wrong thing. You have cir-
culated some paper. Which Bill are
you moving here? The Constitution
(Thirtyfifth Amendment) Bill, it is
written, as passed by Lok Sabha.
Then on some other paper we find
that it will be called Constitution
(Thirtythird Amendment) Bill. This
is what is stated here. “The Bill was
introduced in the Lok Sabha . . . .
“—in the footnote—" . .. as the Con-
stitution (Thirtyfifth Amendment) |
Bill, 1974 and the Short Title of the
Bill was changed by that House to
Constitution (Thirty-third Amend-
ment)”. That is the position now.
Here you have circulated a document
which says “as passed by Lok
Sabha”. This is Constitution (Thirty-
fifth Amendment) Bill.
have given us a Bill which is passed
by Lok Sabha—as passed by Lok
Sabha, But this is described as
Thirtyfifth Amendment Bill. In a
footnote somewhere else you say this
is Thirtythird Amendment Bill. I
should like to know which one is the
correct Bill. This has to be made
clear. If you have committed a mis-
take in printing, admit it. Don’t think
that we are not vigilant, that we are
busy only with the railway strike.
We are concerned with this also. So
this you tell us.

Now you

The second point is, the honourakle .

Minister should tell us, you have cir-
culated to wus a
which you mentioned aunother Consti-
tution Bill relating to land reforms.
What has happened to that Bill?

business paper in .
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): Sir I would like to tell Mr.
Bhupesh Gupta that we were prepar-
ed for it when we extended the
House on 13th and  14th. We had
this in mind that if the Lok Sabha
passed that Bill, we would take that
up on 13th, and this Constitution Bill
on 14th. Unfortunately the Lok Sabha
has not passed that Bill. What can
1 do?

SHRI BHUPESH GUPTA. If the
Lok Sabha has not passed it, the
position is bad enough. But under
which provision of the Constitution
are we debarred from passing it?

. Now, as far as I understand, this
is not a Finance Bill, A Constitution
Amendment Bill can be brought
here. That Bill was more important
than this Bill . . .

¢ MR. DEPUTY CHAIRMAN: That
Bill was introduced in the Lok Sabha.
But the Lok Sabha thought it fit
not to pass it in their last session.
So, we are nowhere in the picture. ..

SHRI BHUPESH GUPTA: Not pas-
sed by the Lok Sabha due to some
technical reasons or due to lack of
time . .

MR. DEPUTY CHAIRMAN: When
they pass the Bill, it will come here.

SHRI BHUPESH GUPTA: I am
referring to the agrarian reform Bill
That was also introduced, but it
could not be passed. What prevents
the Government from iniroducing
the Bill here and get it passed so
that right at the beginhing of the
next session it can be nassed in the
other House? Government cannot
amend the Constitution by Ordi-
nance. But they can at least take this
step so that some of the lend re-
forms which are carried on are mnot
invalidated. The Constitution Amend-
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ment Bill requires two-thirds majo-
rity of the members present and
voting and also one half of the total
membership of the House. Was it
not proper for the Government to
consult members of Opposition as to
which Bill should get the priority—
Land Reforms Bill or this Bill? We
were not even consulted, Govern-
ment want us to co-operate with them
so far as Constitution Amendment
Bill is concerned. But on the question
of priority they ignore us. Thisis not
fair. If they had discussed with us,
we would have said that the Land Re-
forms Bill should be passed. Now
that you have not done it. I suggest
that this Bill should be reintroduced
in this House and passed as a protest
against the behaviour of the Guvern-
ment . ..

MR. DEPUTY CHAIRMAN: We are
now discussing the  Constitution
(Thirty-third Amendment) Bill, 1974.
The Minister has made his speech...

SHRI BHUPESH GUPTA: Which
Bill?

SHRI NIREN GHOSH (West Ben-
gal): My point of order is .

SHRI BHUPESH GUPTA: What
about my point of order?

MR. DEPUTY CHAIRMAN: I will
reply to it. Shri Niren Ghosh may say
the same thing and I will have to re-
peat it. Let me hear him.

SHRI NIREN GHOSH: Before you
took up the Agenda, I rose . . .

MR. DEPUTY CHAIRMAN: I can-
not allow this. We have already star,-
ted discussion on this. -

SHRI NIREN GHOSH: Before the
recess?

_MR. DEPUTY CHAIRMAN: The
discussion has started. Does your
point of order relate to this Bill?

SHR_I NIREN GHOSH: My point of
order is, whenever some agireement
etc. with any country is made . . .
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MR. DEPUTY CHAIRMAN: It has
nothing to do with the Bill under dis-
cussion. I cannot allow this thing. Let
me answer Shri Bhupesh Gupta’s
point of order . ..

SHRI NIREN GHOSH: You have
not listened to me.

MR. DEPUTY CHAIRMAN: I can-
not listen to any extraneous matter,
We have taken up this Bill for discus-
sion. The Bill has been moved by the
Minister.

SHRI NIREN GHOSH. Then my
point of order is on this Bill. Is it in
order that the Speaker or the Chair-
man should be made the Director-
General of CBI? This Bill comes to
that.

MR. DEPUTY CHAIRMAN: 1 will
now reply to Shri Bhupesh Gupta’s
point of order. This was introduced as
the Thirty-fifth Amendment Bill in
the Lok Sabha. The Lok Sabha deci-
ded to rename it as Thirty-third
Amendment Bill. It was discussed
and passed as the  Thirty-third
Amendment Bill. We are now ...

SHRI BHUPESH GUPTA: In the
the paper you have given, it is dift-
erent.

MR. DEPUTY CHAIRMAN: The
paper seems to have been printed
wroagly. It was probably printed be-
fore . ..

SHRI BHUPESH GUPTA: If it was
printed before, it is a breach of privi-
lege of the Lok Sabha. Take it to the
Privileges Committee.

SHRI NIREN GHOSH: The pro-
ceedings of the House cannot go on.

SHRI BHUPESH GUPTA: It is said
that it is passed by the Lok Sabha.
It means it is a mistake. Kindly tell
us what to do. It is a mistake.
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MR. DEPUTY CHAIRMAN: Yes, it
is a mistake. It could have been writ-
ten here. “Thirty-third Amendment”
could have been writen here.

SHRI BHUPESH GUPTA: Then
you make the correction.

MR. DEPUTY CHAIRMAN: Yes,
agreed. We will make the correction.

SHRI BHUPESH GUPTA. What
“agreed”? You have to make the cor- .
rection.

SHRI NIREN GHOSH: Let the pro-
ceedings be stopped and let a new or-
der paper be circulated. Then only
the House can proceed ahead.

SHRI BHUPESH GUPTA: Sir, the
honourable Minister should have not-
ed this obvious and patent mistake
and he should have sought your per-
mission to correct it before moving
the Bill. Now, Sir, he has moved a
wrong Bill,

SHRI NIREN GHOSH: Sir, you
should correct it and circulate a new
order paper.

MR. DEPUTY CHAIRMAN: Please
sit down. The correction will be
made.

SHRI BHUPESH GUPTA: Let him
make the correction,

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, tomorrow in the list

of business, we will describe it as
“Thirty-fifth Amendment”.
SHRI LAL K. ADVANI (Delhi):

Thirty-fifth? It is
Amendment”.

~ MR. DEPUTY CHAIRMAN: Yes,
it should be “Thirty-third Amend-
ment”.

SHRI NIREN GHOSH: All right,
Sir. Stop all the proceedings and ar-
range for a new list of business,
Then only the House can proceed. ...

“Thirty-third

(Interruptions)
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SHRI BHUPESH GUPTA: Sir, it
reads ‘‘Constitution (Thirty-fifth
Amendment) Bill.” This is what has
been moved in this House and there
has not been any Bill moved as Cong-
titution (Thirty-third Amendment)
Bill.

MR. DEPUTY CHAIRMAN: I will
ask the Law Minister to explain that.

SHRI BHUPESH GUPTA: Yes, you
kindly ask him.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITI RAJ SINGH CHAUDHURY):
Sir, both this Bill and the Bill amend-
ing the 9th Schedule were introduced
in the Lok Sabha and when this Bill
was taken up for consideration, since
the Thrty-second Amendment Bill
had become a law and this was being
discussed and was likely to be passed
before the other one came up, the
Lok Sabha decided to renumber it
as thirty-three instead of thirty-
five and it was passed as the Consti-
tution (THirty-third Amendment)
Bill by the Lok Sabha and it has
come in that position here and in
the order paper alsp it is written
here, “The Constitution (Thirty-
third Amendment) Bill”,

SHRI BHUPESH GUPTA: What?

SHRI NITI RAJ SINGH CHAU-
DHURY: In the order paper also it
is written.

SHRI BHUPESH GUPTA: No. It
says, “The Constitution (Thirty-
fifth Amendment) Bill.”

SHRI NITI RAJ SINGH CHAU-
DHURY: In this. ..

SHRI BHUPESH GUPTA: Don't
look at the order paper; look at the
Bill.

SHRI NITI RAJ SINGH CHAU-
DHURY: I am not looking at the
order paper. I am looking at the Bill
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only, as passed by the Lok Sabha.
You kindly read the third and
fourth lines. It is mentioned here.

SHRI BHUPESH GUPTA: But
what is the title of the Bill? See the
title of the Bill. Why are you read-
ing the third or the fourth line?

SHRI NIREN GHOSH; It has been
passed by the Lok Sabha as the
Thirty-fifth Amendment Bill. So,
this is the Bill they have moved here
now,

SHRI LAL K. ADVANI: Sir, I do
not understand why the Government
cannot admit its mistake.

SHRI NIT1 RAJ SINGH CHAU-
DHURY: I am telling you that the
Lok Sabha has passed this as the
Constitution (Thirty-third Amend-
ment) Bill and it has come here like
that. The printing is not done by
the Law Ministry, but it is done
here and it is the Constitution
(Thirty-third Amendment) Bill that
was passed by the Lok Sabha and
this has come before this House. If
there is any error, it is an ervor and
we admit it though we are not ree.
ponsible for it and the correction
will be made.

MR. DEPUTY CHAIRMAN: 1
think this closes the matter. Yes, Mr.
Lakshmanan.

SHRI LAL K. ADVANI: Even
then, Sir, though this particular point
of order does not relate to this par-
ticular Bill, it is a point of order
pertaining to the conduct of business
in this House. Why the other Bill
has not been brought forward?

(Interruptions).

MR. DEPUTY CHAIRMAN: All
right. It has been explained now.

SHRI LAL K. ADVANI: The Gov-
ernment owes it to the House to
| explain why it was not done.
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SHRI OM MEHTA: The Lok Sabha
has not passed it yet. A

SHRI NIREN GHOSH: Why? Can-
not our House pass it earlier?

"' SHRI LAL K. ADVANI: The Gov-
ernment owes it to the House to
tell | ..

MR. DEPUTY CHAIRMAN: You
put this query to the Government.

‘8HRI LAL K. ADVANI: The Gov-
ernment owes it to the House to ex-
plain why it is not coming here
before . . . (Interruptions). It has to
explain only because Mr. Bhupesh
Gupta raised the issue? This is how
it should do it? It should do it suo
motu,

SHRI BHUPESH GUPTA: Mr. Om
Mehta should tell us why it has not
been brought here first.

MR. DEPUTY CHAIRMAN:; Order,
order, please . . (Interruptions).
Yes, Mr. Lakshmanan.

SHRI G. LAKSHMANAN (Tamil
Nadu): Mr. Deputy Chairman, Sir,
I oppose this Bill as a disgrace to
democracy, as a blot on our Statute
Book and a ridicule to the democra-
tic world. We say, Sir, that we
are the biggest democracy in the
‘world and we have protected demo-
cratic existence for the past 25
or 26 years. After 26 years of in-
dependence and democratic way of
life, if you bring in such a constitu-
tional amendment, people belonging
to the democratic world would de-
finitely laugh at us, that our demo-
cracy has become a laughing stock
of the world, who have faith in de-
mocracy.

The Government should have sent
this Bill to the Select Committee,
wherein the Committee could have
discussed as to how in democratic
countries they have faced such situa-
tions arising out of situations that
have happened in Gujarat, etc. etc.

[RAJYA SABHA]

(33rd Amcty Ll 1974 £0

But, unfortunately, the ruling party
at the Centre, the Indian National
Congress, and the Government view
everything more politically than na-
tionally. They have party interest be-
fore them, not the national interest
or the national prestige above every-
thing.

_ The actual situation that we saw
In Gujarat was already started by
the Indian National Congress when
Mr. Namboodripad’s government was
there in power in Kerala. The ruling
barty at the Centre was interested
In ousting the government of the Op-
position party in Kerala and tried in
all ways to oust the government and
finally succeeded in ousting the Nam-

boodripad Government. And they
succeeded in Bengal also, you all
know. “As you sow, so shall you

reap”. What wag sowed in Kerala by
t}}e Congress men has grown into a
blg tree. And that tree took its shape
in Gujarat and Bihar. Now the ruling
party comes with an amendment to
the Constitution. Therefore, I hold
the. Indian National Congress, the
ruhng party at the Centre, solely res.
ponsible. If they have brought in
the amendment, they are solely res-
ponsible for this, and not the Oppo-
sition parties in this country.

Slr,_ can you cite any instance
wherein any Opposition party asked
ﬁor'an amendment to be moved in the
national interest, hag it been moved
l_oy the Cen’gral Government which is
In a mgjorlty? They have not done
it. To cite you an instance Sir, as far
as T.amll Nadu 1is concerned, the
Tarpll Nadu Government passed a
legislation to the effect that Harijans

also can be appointed as Archaga
_ rs
as priests. That was struck dgwn

by the Supreme Court. We have pas-
sed a Resolution for a constitutional
amendment in the Tamil Nadu As-
sembl_y to bring in an amendment
?ere in the Parliament. That has not
been looked into. No reoly has been
recelved from the Central Govern-



8 1 Constitution

ment. In such issues they do not
take interest whereas their Govern~
ment is ousted, their partyin power
is ousted, immediately they bring in
such legislation or such amendment.

Sir, Article 101 says:

“ . . resign his seat by writing
under his hand, addressed to the
Chairman or the Speaker, as the
case may be . ..”

This is the present position. Now,
we are going to amend this.

In our country, the Speakers are
not elected as independents, They
are sponsored by political parties.
As soon as they are elected, as
speakers they say that they are not
members of any political party or
that they resign from the member-
ship of the political party. I am
afraid that this ruling party is go-
ing to make speakership also a
political party affair. For instance,
some 10 people are coerced and they
are forced to resign, Five or six
may be from the ruling party and 3
or 4 may be from the Opposition.
The Speaker is to decide about it.
Before his election, he might have
been a member of a political party
and he may decide that the ruling
party M.L.As. have been coerced,
but the other ML As. from the Op-
position have not heen coerced. He
may give a decision permitting the
M.L.As. of the ruling party to con-
tinue and he may not allow the
M.L.As. from the Opposition parties
to continue. If such a situation arises,
then naturally they have got to go
to the court and in that case the
position of the Speaker will be very
embarrassing. By  giving  these
powers to the Speakers, we are creat-
ing that situation. They are to pre-
side over the Assemblies and the
Parliament. Therefore, this amend-
ment will not help the position of
the Speaker and it is not proper
that this responsibility should be en-
trusted to the Speaker. Therefore,
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we oppose this Bill and we are of
the opinion that this should be refer-
red to a Select Committee because
this is an important amendment of
the Constitution. Actually, the other
countries which have faced such
situations in a democratic life, may
be consulted and their views as to
how they have tackled such pro-
blems can be made known to the
Select Committee. After that, the
Select Committee can give their
verdict and then we can consider
it in this House. Therefore, I oppose
this Bill on behalf of the DMK.

SHRI D. D. PURI (Haryana): Mr.
Deputy Chairman, Sir, the only re-
levant remark made by the hon.
Member in regard to the Bill that
is before the House is that he has -
raised some questions in regard to
the impartiality of the Presiding
Officers of the legislatures. Apart
from that, I would respectfully state
that the other Bills on which the
D.M.K. wanted the Government of
India to amend the Constitution, do
not have even the remotest rele-
vance to the Bill that we have be-
fore us. One of the pre-requisites
for any democracy to function or
for any legislative body to function
is the assumption about the impar-
tiality of the Presiding Officer. The
moment he loses that impartiality,
there are provisions for that and
there can be a vote of no-confidence
against him. If you assume that
since the Presiding Officer has been
sponsored by a particular party or
by the ruling party, he will not be
impartial, then it would bring the
entire legislative process to a stand-
still. Therefore, Sir, with these re-
markg I will leave the opening
speech of the hon. Member alone.

Sir, this is a very simple Bill. It
says that at present the resignation
of a Member of a Legislature when
tendered to the Presiding Officer,
automatically becomes operative.
All that this Bill seeks to do is to
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[Shri D. D. Puri]
severe that automaticity and to
.make provisions to find out as to
whether the resignation was freely
and voluntarily tendered or it was
tendered under any coercion. This is
a simple provision and it applies to
Article {01 and also to Article 190 in
the same pattern. There are really
two ways of looking at a measure
like this. One is the legal way, that
is to say, the merits of the Bill it-
self The other aspect is the particu-
lar political background which ne-
cessitated it. It is an unfortunate
thing that a Bill like this had to be
brought forward.

The second aspect of the matter
is broad political background as to
why this Bill was necessitated. I
shall very briefly deal with the first
matter, that is to say, the legal mat-
-ter.

Sir, these acts of coercion, undue
influence, and violence are occurring
in wvarious aspects of our life, and
various states have provisions in re-
gard to this. I will start with the
Indian Contract Act. In the Con-
tract Act, Section 10 says that any
agreement if made through or by
consent becomes a contract. I will
not read the entire Section but the
meaning of that Section is that even
if 1 agree to do something, unless
that agreement was done voluntari-
ly and freely, it does not create any
commitments at all. Section 14 de-
fineg coercion and undue influence, I
will take the time of the House just
for one minute to read Section 16
which deals with undue influence.
The contract is said to be induced
by undue influence where the rela-
tions subsisting between the parties
are such that one of the parties is
in a position to dominate the will of
of the other and uses this position to
obtain an unfair advantage, etc. That
is to say, any ordinary commercial
contract, however small and puny it
may be, is invalid unlegs it is enter-
ed into by the free will of the
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parties. Therefore, Sir, I would say
this that the membership of a Legis-
lature is a matter of far more im-
portance than the entering into or
of the execution or rescinding or
abrogating of commercial contract.
Therefore, in respect of a commer-
cial contract, if anything done undcr
duress is invalid, T do not see why
the resignation from the member-
ship of a Legislature should not be
invalid if that action is taken under
coevcion. Another Act which deals
with these things and more perti-
nent is the Representation of the
People Act. And there, Section 123
deals with undue influence. Undue
influence has been held to be a cor-
rupt rractice and the consequences
of undue influence under the Repre-
sentation of the People Act is not
only the annulment of the member-
ship of the candidate but wunder
certain circumstances, he can be de-
barred for a period of six years.
I will just read a very small por-
tion of Section 123 which deals with
this. This Act provides inter alia
that undue influence shall be deem-
ed to be a corrupt practice for the
purpose of this Act. Undue influence
has been defined to mean any direct
or indirect interference or attempt
to interfere on the part of
the candidate or his election agent
or any persons with the consent
of the candidate or his election
agent with the free exercise of
electoral right. And then there is a
proviso which says, Tt has been
further defined as . . . threatens any
candidate or any elected person in
whom the candidate or the elector
is interested with an injury of any
kind, including social ostracism, etc.
etc. So, iff a threat is held out of
social ostracism, even then. that be-
comes a corrupt practice under the
Representation of the People Act
and is visited by dire consequences,
which I have stated. It will upset
the election and will debar under

certain circumstaices the person who
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is indulging in these activities for i freedom of the press and therfore

a period of six years. This is in so :

far as the candidate and his election
agent are concerned. For other peo-
mle, the Indian Penal Code has a
Section and I will not go into that.
But I will mention one fact. It is
settled law that the resignation of
a workman, obtained under coercion
or even under wrong persuasion, is
illegal and the workman, in a ple-
thora of cases has been reinstated
instantaneously. What I am making
out is that if this is the law in re-
gard to workmen, if this is the law
in regard to a commercial contract,
if this is the law under the Repre-
sentation of the People’s Act, why
should in this most important and
solemn relationship that exists bet-
ween the Legislature and its Mem-
bers, we should continue to have a
state of affairs where a resignation
obtained under coercion and under
threats should become operative au-
tomatically. Now, Sir, I would exam-
ine this matter from another angle.
All kinds of influences are brought
to bear on all aspect of our lives. We
had been dealing with the newspa-
pers. Freedom of speech has been
guaranteed by our Constituton, and
freedom of newspaper expression is
an essential ingredient of speech.

Sir, I believe that every party and
every section of this House appreci-
ates and realises as to how finan-
cial control manages to exert influ-
ence over the editorial policies of a
newspaper and therefore impedes
the freedom of the newspavers and
therefore the freedom of the press.
We all feel that this thing should
be put a stop to. The influence in
the case of newspapers is extreme-
ly indirect, it is subtle and it is hid-
den. It is also somewhat obscure
and does not meet the eve. Never-

theless, it has been recognised that
the majority shareholders of a news
paper company inevitably exercise
‘i’pﬂuence so as to interfere with the

the freedom of the speech has been
enshrined guaranteed, in our consti-
tution. Now, if we are so concerned
about this aspect of the indirect in-
fluence, what shall we say where
this influence is open, where this
cercion is blatant and brazen-faced?
Shall we say, even when these resig-
nations have been obtained under
threats of violenck, that they will
automatically take effect?

Sir, I have read the proceedings of
the other House and I was amazed
tosee thatthis Billis being connect-
ed with the right of recall. It has not
been raised by the hon. Members
here. I will very briefly take notice
of this argument. Apparently, what
seems to be argued is this. Since
our Constitution does not have a
provision providing for a right of
recall, therefore this kind of coer-
cion and threats of violence should
be allowed to continue and the re-
signations should take effect auto-
matically. Thavenot been able to see
how thetwo things arein what way
connected. I will just make a brief ob-
servation. The right of relall, if
ever it exists, is a right exercise-
able by a majority of voters, Here,
this coercion is being exercised by
a small infinitesimal minorty and in
most cases those people who are ex-
erting this kind of coercion are not
even 21 years of age. Therefore, thev
are neither voters nor by any stretch
of imagination the majority thereof.
Therefore, I do not see any connec-
tion at all of the right of recall to
what we have before us.

But, supposing, Sir, we had a right
of recall here. Supposing our Con-
stitution was amended so as to pro-
vide for the right of recall by a
majority of the voters, etc. ete, what
would be the situation if the samec
type of coercion, if the same type
of threats, if the same type of vio-
lence were used in the exercise of
the right of recall? The whole thing
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would be vitiated. It has got nothing
to do with it. (Time bell rings).

Sir, I would say this very briefly.
“You have rung the bell and 1 al-
ways respect your bell.

The second aspect of it, namely,
-that this Bill should have become
necessary, is extremely unfortunate.
It is a fact but it is an unfortunate
fact. The point is that liberty and
democracy have to be guarded con-
- stantly against forces of TFascism
raising their ugly head here and
there and threatening our liberty
and democracy. Unceasing vigilance
has to be maintained. We have to
be on our guard. Wherever this
cancer or wherever this malignancy
appears on the body politic of this
country, it has to be lanced out effce-
tively and without delay. Otherwise,
Sir, I submit that all the values of
liberty, all the values of democracy,
in fact all values that we cherish will
perish, if these forces of coercion
and of violence are allowed to
fructify.

SHRI I. D. SINGH (Bihar): Mr.
Deputy Chairman, Sir, this Bill is
certainly an extraordinary piece of
legislation. The Statement of Objects
and Reasons itself refers to the fact
that in the recent past instances have
come to our notice of members of
the legislatures being coerced into
resigning their seats. I will come to
this aspect of the question a bit later
but first I want to draw your atten-
tion and through you the attention
of this august House to the fact as to
why this situation has arisen in the
country. Only a few years back the
leaders of the ruling party were
claiming that having secured majori-
ties, solid majorities, in the Parlia-
ment and in the State Assemblies
they are going to provide a “stable
Government”. What has happened
to that stable Government? Why is it
that in spite of big majorities in the
Assemblies, the Governments of
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Andhra, U. P., Bihar and Gujarat
Have fallen? For this we have to look
into the economic situation. Consti-
tutional amendment may be neces-
sary; legal safeguards for ML.As
may be necessary but we must re-
member that it is the continuously
deteriorating economic situation, the
soaring prices, the scarcity of essen-
tial commodities, the betrayal of all
the solemn pledges given by the rul-
ing party at the time of the election,
the rampant corruption in the Ad-
ministration and mountng unemp-
loyment, itis these factors and many
more which are responsible for the
prevailing atmosphere inthe country
in which it has become possible for
small minorities, certain types of
political elements, to gherao the
M.L.As and coerce them into resign-
ing.

Secondly, I would like to state that
our party stands for Right of Recall.
1 would like to read out the rele-
vant paragraph from the programme
of the Communist Party of India:

“It will grant universal and
equal suffrage to all male and fe-
male citizens of India who have at-
tained the age of 18 years in the
elections to Parliament, Legislative
Assemblies and local bodies through
direct ballet. The principle of pro-
portional representation will be
adopted in all elections and the
right to recall all elected represen-
tatives by the majority of the elec-
torate will be established.”

So our Party does stand for the
right of recall and our main criticism
during the last two decades has been
that our present Constitution does
not provide for such a right. So if
there is g provision for recall we are
all in support of it but today, as my
hon. friend from the other side point-
ed out, what is happening is some-
thing quite different. Legislators are
being coerced into resigning by per-
sons who are not their electors and
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may not be even voters, One leader
of one of the parties which are sup-
porting the current agitation in
Bihar stated the other day that those
M.L.As. who are corrupt should be
coerced into resigning. Now, who
are currupt? Ten Members of the
Jana Sangh and 6 Members of the
SSP have resigned. Were they the
most currupt? I do not think the
leaders of those  parties and my
friend, Mr. Rajnarain, will agree that
they were the most corrupt. Then
who should resign? Some say those
who do not support the students’
agitation should be coerced into re-
signging. Now our Party does not
support that type of agitation, agi-
tation which leads to loot, arson and
violence and to various other types
of vandalism. Does that mean,
therefore, that the working class,
the working people of the country,
should be deprived of their right of
representation in the legislature?
Can we find a parallel to these me-
thods? One of my friends speaking
from this side suggested that we
should learn from the experience of
other countries, we should study
what steps they have taken in those
countries when a similar situation
arose there, Now I may point out to
you, Sir, the experience of Italy. I
am reading out a few sentences
from a book of an American writer,
Mr. Edgar Mowrer. The book is
called ‘Immortal Italy’ and it is pub-
lished during the 30s. Mr. Mowrer
records the following experience of
Italy during the fascist onslaught:—

“In the presence of murder vio-
lence and arson, the police re-
mained “neutral”. When armed
bands compelled the socialists to
resign from office under pain of
death or regularly tried and con-
demned their enemies to blows,
banishment or execution, the func-
tionaries merely shrugged their
shoulders.”—Page 361.
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We have this experience of Italy
when the fascist gangs attacked the.
representatives of the working-class,
surrounded them, forced them into
resigning or even executed them.
The Government of the day in Italy
remained neutral and did not inter-
vene. What happened? The result
was that Italy passed under the heels
of fascism. Now, what is happening
in our country? I was in Patna on
the 18th March when Government
offices, private houses and newspaper
offices were being burnt down. The
police looked on as “neutrals”. In
many places our meetings had been
attacked and broken up and the
police remained ‘“neutral”. It just
looked on. So, if these things are
allowed to continue, it would cer-
tainly lead to the destruction of de-
mocracy. I may say that this is not
a mere guess. These aims have been
spelt out in so many words by some
of the leaders of the current agita-
tion. For example, submitting the
resignation of the six SSP MLAs,
the leader of the SSP group, Shri
Karpoori Thakur, who was formerly
the Chairman of the all-India SSP,
has stated in his letter that the “dis-
solution of the Vidhan Sabha and
removal of the anti-people State Gov-
ernment is the first step towards the
ultimate dissolution of the Congress-
dominated Lok Sabha.”—Times of
India, May 8. So, they have stated
their aim in very clear words. They
are going to have the Bihar Assemb-
ly dissolved in order ultimately to
have the Lok Sabha dissolved. Their
first objective is, of course, the Presi-
dential election which is due in Aug-
ust. As a result of the dissolution of
the Gujarat and Pondicherry Assemb-
lies, a constitutional point has been
raised and that has already been re-
ferred to the Supreme Court, Now,
if more Assemblies are dissolved,
what is going to happen? There will
be a first-class constitutional crisig
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and some of the padties seem to be
interested in creating such a consti-
tutional crisis or in capturing the
Presidentship if they can.

Now, there is another element.
Some of the leaders of these parties
are also advancing the slogan of what
they call a national government.
What do they mean by a national go-
vernment? They mean that the lead-
ers of the right reactionary policies,
who have been rejected by the electo-
rate, want to enter the Government
by the backdoor. (Hear, hear). I am
glad that my friends on the other
side are clapping, but want to warn
them. Serious conspiracies are afoot
and we would like our friends sitting
on the other side to stand firm and
not fall into any trap of a so-called
“national government” which will
bring in the reactionaries in the seats
of government and pave the way for
the victory of fascism.

Now, Sir, in Bihar when the agita-
rion was started, the slogan was:
TSTAT FY A gATK & 79 fagRArarary )
Gujarat’s victory is ours. Now, it is
Bihar’s turn, Now, what was the vic-
tory in Gujarat? The Ministry was
toppled and the Assembly was dis-
solved.

The movement was started for the
reduction of prices, for making esen-
tial commodities available, for elimi-
nating corruption. These were the
main demands of the movement. Now,
what happened to these demands? I
will read out just two or three para-
graphs from a dispatch in the “Times
o India” which is not a Communist
paper. In the “Times of India” dated
the 21st April, a special dispatch
reads—

“The much talked about anti-
price rise agitation in Gujarat has
had little impact on the over-increa-
:?ng prices of essential commodi-
ies,”
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“Contrary to expectations, prices
of most items of daily use have re-
gistered an increase of 15 to 50 per
cent during the past three months.”

Then it concludes—

“There appears to be some ground
for the charge that the so-called
anti-price rise movement launched
by the students was master-mind-
ed engineered and financed by big
businegs tycoons.”

So, thig is Gujarat. This is what the
people of Gujarat have got out of this
movement. Now, what is happening in
Bihar? In Bihar, the same experience
is being repeated. In Bihar also,
again according to the “Times of
India” while the agitation goes on,
whatever system of distribution of
essential commodities had existed
in the State, that has collapsed, and
the prices have risen. And even
inside the so-talled Chatra Sangharsh
Samity, the Students’ Council of
Action, whenever the question of hav-
ing a drive against the hoarders
and he profiteers has been raised,
there have been disputes and splits.
The Ranchi Committee was split;
there was a minor split in the Bha-
galpure Committee because the lea-
ders of this agitation are not at all
interested in conducting the agita-
tion against the real hoarders; they
only want to utilise the mass dis-
content for pulling down the Gov-
ernment, for pulling down the
Assembly, for pulling down Parlia-
ment and for creating a constitu-
tional crisis, and then for stepping
into the seats of power under the
slogan of a so-called “National Gov-
ernment.”

Now, this whole agitation is being
carried on under an ideological
cover. That ideological cover has
unfortunately been provided by
Shri Jayaprakash Narain. Shri Jaya-
prakash Narain says that he stands
for a “partyless democracy”. He says
that all parties are corrupt, that all
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parties are useless, that these demo-
cratic institutions are useless; that
there must be a thorough going and
radical charge. Therefore, we must
have a “partyless democracy”. Now,
I will quote two lines from a speech
delivered by Acharya Rammurthi
whom Shri Jayaprakash Narain du-
puted to lead the students’ agitation
during his absence from Bihar He
says—

“The legislature has belome out-
moded. It has outlived its utility.
Hence, the legislators should ten-
der their resignation en masse on
a particular date, mutually agreed
upon.” (Indian Nation—May 6)

Now, what is this ‘“partyless demo-
cracy?” Shri Jayaprakash Narain has
been taking of partyless democracy
since many years earlier, and I will
read out only two extracts from his
writings. He wrote a book in 1959
called “A Plea for the Reconstruc-
tion of Indian Polity” in which he
has said—

“I personally feel that while the
danger in India of a dictatorship,
military or other, cannot be brush-
ed aside lightly, there is no imme-
diate cause for fear.. The only
other way to prevent a dictator-
ship from taking over is to fore-
stall it, by setting up another
dictatorship—perhaps a democratic
dictatorship. That is to say, a dic-
tatorship purposely established by
those who believe in democracy,
in order to save their country from
other types of dictatorships that
deny the worth and validity of
democracy.”—Pages 16-17.

Now, a year later, Shri Jayapra-
kash Narain found a method model
of “partyless democracy”’, and that
was in Pakistan.

What Shri Jayaprakash Narayan
stated on that occasion was reported
on the 8th January, 1960 in the
Indian Nation.
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“President Ayub Khan was work-
ing for the establishment of basic
democracy in Pakistan. Jayaprakash
Narayan said that he was in con-
formity with his (Ayub Khan's)
views. President Ayub Khan was
thinking on the lines of establish-
ing a partyless government in
Pakistan, which he said, was the
only method to mitigate the suffer-
ings of the people.”

If Ayub’s dictatorship was the
model of “partyless democracy”
which Shri Jayaprakash Narayan

wants to establish in India, then, I
think, Indian people will be definite-
ly against such a “pratyless demo-
craly”. We do not want such “part-
vless democracy”. The people of
Pakistan had to pay a heavy price
for the partyless democracy estab-
lished by Marshal Ayub Khan,
Lakhs of Bengalis were butchered
and the country split into two. The
people had to undergo long years of
suffering before that “partyless de-
mocracy”’ was overthrown and a kind
of partliamentary democracy was
restored. Recently, we had the ex-
ample of Portugal. For about forty six
years there was “partyless democra-
cy” and now that partyless demo-
cracy has been overthrown and par-
liamentary democracy is likely to be
established.

Now what is partyless democracy?
To me it appears to be a contradic-
tion in terms because democracy is
a form of government. Now so long
as there is a government there are
bound to be parties. What are par-
ties?

Parties reflect the interest of clas-
ses. In a class society classes will
have their parties, So parties can
disappear only when classes disap-
pear. Only in classless society can
we have a partyless system. But at
that time even the state would have
withhered away. there will be no
state. So as long as there is a state,

there will be democracy and there

Py
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will be partes, The slogan of “party-
less democracy” is theoretically ahb-
surd, politically dangerous and its
implications are certainly reactio-
nary.

MR. DEPUTY CHAIRMAN: You
will have to wind up now.

SHRI I. D. SINGH: Just a minute.
1 want to conclude. So 1 want to
appeal to my friend—my friend,
Shri Rajnarain, my friend, Shri Ad-
vani, my friends of the Socialist
party if they are here . ..

AN HON'BLE MEMBER: What
about the ruling party?

SHRI I. D. SINGH: They do not
stand for “partyless democracy” so
far as I know. But I ask my Jana
Sangh, Socialist and SSP friends. Do
they stand for partyless democracy?
If they do let them say so. But if
the parties here do not stand for
partyless democracy, then let them
please clearly spell out why they
want the M.L.As. to resign.

Now what has this wrong slogan
led to? Shri Karpoori Thakur had
announced that 78 M.L.As. belong-
ing to the Jana Sangh, the S.S.P,
the S.P. and the Cong. (0O) will
resign on the Tth of May. How many
have resigned? Only 16. The majority
of M. L. As. belonging to these
parties have not resigned. Not only
that, the S.S.P., our friend Mr.
Rajnarain’s party, has split into two.
Six have resigned and of the re-
maining eleven, nine have met and
elected a new Leader, a new Deputy
Leader and a new Chief Whip. So
this is the result of this absurd slo-
gan; and this disastrous course is
first liquidating their own party be-
fore they can liguidate the Bihar
Assembly.

MR. DEPUTY CHAIRMAN: Now
you will have to wind up.

SHRI 1. D. SINGH: In coneclusion,
I want my friends, whether on this
side or that side, to stand together
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for the defence of parilamentary de-
mocracy. We do not say that the
parliamentary system as it obtains
today in India is without faults,

It is not faultless. It has many
faults. We are fighting against them.
But any day it is better than Fas-
cism because it gives greater scope
for the toiling people to conduct
their struggles. It is not only that
MLAs, are being coerced, but meet-
ings are being broken up. To-days’
papers have reported that a Deputy
Minister of the Government of India
has been assaulted and a Minister of
Bihar Government has been assault-
ed. They are Ministers and, therefore,
it has been reported. But CPI meet-
ings were broken up. Qur comrades
were assaulted, In Begusarai, when
a demonstration was taken out, bombs
were thrown on the demonstration.
That was not news for the press. 1t
was not reported. But we are fight-
ing back, all the same.

So, I would only want to appeal to
hon. Members of this House, whe-
ther they belong to this side or that
side, that the defence of parliamen-
tary democracy is not a party ques-
tion. It is a question which transcends
the limits of parties. Therefore, all
who are interested in the defence of
parliamentary  democracy, should
rally together and defeat these re-
actionary forces. Thank you.

SHRI D. P. SINGH (Bihar): Mr.
Deputy Chairman, Sir, I am a
little surprised at the objection to
this amendment, the objection aris-
ing mainly on the ground that there
is likely to be an enquiry about the
correctness or otherwise, the volun-
tariness or otherwise of the resigna-
tion. Probably the hon. Members on
the other side who have been very
vocal in denouncing this amendment
have not paused for a moment to
look at the Constitution itself. Sir,
the makers of this beautiful Consti-
tution have so far as possible tried
to envisage many of the possibilitieg

N
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and many of the situations that might

arise. This amendment, I submit, is | est; it is void ab initio.
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the eye of law. It is known as non
Therefore

by way merely of abundant caution. | it cannot be taken ‘into account for
In the main body itself, if the hon. | the purpose of having any legal ef-

Members will sce, the provision is:
When a member “resigns his seat by
writing under his hand, addressed to

|
|
!
|
|

the Chairman or the Speaker, as the |

case may be . . .” This resignation
presupposes that it is a valid resig-
nation, that it is a resignation com-
plying with all the formalities of
the law. In the interpretation of the
Constitution, I may wnvite the atten-
tion of hon. Members to article 367
of the Constitution which automati-

cally attracts all the provisions of |
the General Clauses Act. Article 367

says that in interpreting this Con-
gtitution, the General Clauses Act

will be applicable and, therefore, all |

the conditions of the law that make
things valid or invalid are automati-
cally atiracted. Therefore, before a
resignation is accepted, even in the

law as it stands to-day, in spite of

all fears of the hon. Members, an
enquiry is essential, and so by way
of abundant caution ...

| st geAEme (397 W3W) 9
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SHRI D. P. SINGH: Therefore,
there is no escape from the enquiry
by the Chairman or the Speaker
whether a  resignation has been
given voluntarily or under coercion
or under duress. The hon. Member,
Mr. D.D. Puri, has elaborately given
all  the relevant provisions and
there is very little to add to it.

And that has demonstrated that in
those circumstances a resignation
ceases to be a resignation within
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fect whatsoever. Now about the
question of recall, I submit that it
cannot be said that the Constitution
makers had not given their atten-
tion to it. They thought about it,
and, as will be apparent in Article
102, they made a provision and
clearly stated and specified under
what circumstances membership be-
comes disqualfied. They specified
conditions under which he subsequ-
ently ceases to be a member. They
wanted India to be stable. They did
not want India to be divided. You
will remember the picture of India
in 1947. When this Constitution was
being made, at that time the look of
the country was one of bits. You had
the boundaries, byt within the boun-
daries there was the look of a country
which had lost itg vital links. There-
fore. efforts were being made to
bring about unity of this country,
to bring it under one banner, under
one flag, to make it one country, a
viable unit. Then, our Constitution-
makers were equally clear in their
mind that they would not make a
provision which would make it un-
stable, making the election of a
member of a Legislature or Parlia-
ment subject to recall, subject to a
constant decision, by the electorate
itself, or which would bring about
an amount of uncertainty in this
country, which they thought was not
desirable for this country. And the-
refore, they had clearly specified the
conditions under which alone mem-
bers incurred disqualification and
therefore those conditions, those con-
ditions alone, endured. In view of
this, it cannot therefore be said
that today when these conditions are
being imposed and as an abundant
caution again powers are being giv-
en to the Chairman or the Speaker to
go into this question to meet the
menace of coercion, it is something
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unique or unusual. The Constitution
has made provisions to meet the ex-
igencies of the situation. Have we
not seen that it provided against the

inequalitics that were obtaining,
that it provided for the various
anomalies that existed before this

Constitution came into being? There
were barriers dividing men and men
or men and women, there were bar-
riers which operated giving them
unequal status in the mattey of their
functioning, in the matter of em-
ployment and in the matter of their

living and so on. And the Constitu- |

tion was careful that every loop-

hole was plugged so that our men, .

that our citizens, would function as
decent human beings and that all
these impediments were removed in
their functioning properly so that

you can make this country efficient |

and strong. They meticulously made
provisions in the various Articles of

the Constitution. Likewise we have !

this provision here. Now, what people
cannot give thev cannot take away
Various factions, various organised
sets of people, hooligans, are being
inspired by various people and vari-
ous parties and various factions to
disturb the normal order so that
instability and chaos mlght overtake
this country. '

[ TR I

In that situation, we have a duly
to perform. I fully concede and I
fully agree with the learned Mem-
ber opposite who has said that there
are difficulties and economic reasons.
Nobody denies that. But efforts are
being made to tide over these diffi-
culties, In making those efforts, if
some of our friend create difficulties
and see to it that economic demands
which this

~tion becomes intolerable because the
nation has no capacity to take in
those burdens. In such a situation,
something has to be done about it
ana the saner elements ought to

[RATYA SABHA]

nation cannot bear are |
put on its shoulders, then the situa-
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have a second thought about those
problems. The country does not be-
long to this side of the House only.
If members opposite try to set fire
x to the House, probably they will burn
themselves sooner than the members
of this side of the House. I have read
a Patna newspaper report that people
who are trying to coerce members of
the legislature to resign are equally
coercing members of the opposition
also, including members of Shri
Rainarain’s erstwhile party. Those
gentlemen have asked: “What is
happening? After all we asked you
not to come to us. Now you are co-
. ercing us to resign™. The same thing
is happening to CONGO people.
. They are also protesting and shout-
[ ing: “Well, after all this was meant
J to be inflicted on others. Now you are
| trying to coérce us”. So, we say: If

| you raise a Frankenstein or a Monse-
| ter. vou will also become a victim to
| it. Therefore, try to be very careful
[ before you take such a dangerous
i step, Therefore 1 submit that this
provision in the Amendment BIl] is
innocuous and it ought to be wel-
comed by all sides of the House and
should be accepted without any op-
position from any Party or any per-
son whatsoever.
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In the recent past, there have
been instances where coercive
measures have been resorted -to
for compelling members of a Legis-
lative Assembly to resign their
membership.

!
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FT 9% AT &, faely oy sy faamas /
FHAA & Frey Asma wgr faar
SET aF Arafaes q1et &1 aFaeq g, giofaes
il & AaHT 7 o frena w7

~
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f gn ermae T [IAT Anae Teqa R
&1 a1 RIET FT AT Fgr & GQT gAT 7
Fif & Fgar =g g fr afz wmew
FT qrgee GaT Ageay ar fowd w@faqsmr
# GOET FE B A@EFAT TGHE §S
A, ITANTT AERT, § 39 927 9 faagq
FLAT AFM fF qFR F1 39 THJRC A
wfggarelt A faqaa s Wnfgm o
ST 9gR 3 YA AT o TaAT T
F@T % areag & FHAT gAv 2 ar At
STHT BT § ATT §, A(FT T8 qraed
{7 a1 faedt oY w0 &y 7 faerd T 7
T oY THI FT FiT FOE TE | TTH FYA
FI Fgl AT qFal g [F Foam gur | #F9
LT W9 TF & W ag F awaAar § fF wsr-
Hea @At g 5 o frataa & a oF
faerrre 81 a1 AFAT FT GIET &1 SAHT
o AT § fEE TFT AT oavEed
TgATE | qATE F {371 F g9 A &, FAA
qrEl a1 St qA F, AT F q9e fF
IHIT & a” &34 2, fom g F;W g
YT giaT 2 ¢ 39 a/E1 AT Frywma
F WA 9T &1, § awear g, afawo
AT A AG A | FB AT A FFE

| 213 £ 9% F97 AARE g@rT 2, afew a8

f 0F TG ATE | 9] 71-72 F 7@ A
AW & AAF TF 24T 978 % 7f7 FOw
F A A AT AT LAY fwEAH, FwIQ
faaefy, q@ad FT AL q9T TGIORIAT |
o & 9T ag 9eaT Jrgan g BF et &
w7 §9g FgFLaE A foar.

=y drarem B (fagre) @ wed A
& faar. .. (Interruption) ¥ 5%

sy A3l Yag wataw - q@ & wawA g
FaTaT | AT G A FWM A AT w18 |
aq AT WY 19 97 qEA gHRT ;7 fFge

Y GEEAT FT W GHIGTT FT T | AT
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o

|t 9T Tag warad]
ag 3 i onq fagre o A 1 5 Sfeser & o
gAY wT< fagre § gRea 3 g1 Wi

# 77 fadad & e g v dow
AFEET § A qAAFT AW OF TATHA |

feorr i g ST ST faaTe A7 T A,

T wE Fv wrters A i, omE
SRR A TAT 77T E, wE A |
grae X w2 e smam, a@f e
argt W Smas & ave feafa faew |

farfta F AT & A wARAT * 6 9FTY

F1 mfadre & 5 ag oo fraifaa afafafa |

# Fuv fFEY T AT FEIA @ OAF ¢

gAT? FIEETINT | T THIT Y s4FET |

AEY 2 I 30 FROT IA TH AT AACAC
g FATE | FE Fg WAT F¥ oAt & fE
fagry 9T F1 9w frar ST fgae qar
W FIA F FIT T AT fAArT ALY FA

AY fasrrasi & v Ry st 2, fqavey
& frde far srn & <if Ao Ay

&1 @Y &, AREATHT A7 TR TR EY R 2
TAfT AT AT HqF ITLATOE GO
FYH § ST HEHA gV & Iq% qICOTREawY
TGFHY AT 397 AMET |
&R ALY | A AT, AT qARE AAAT
g &Y 39 A qAWe F FIIU AN -7
Fare 2 € =% AT R gl 298

sft % @i fag . AEw AgEr W
m%fﬁﬁ’ﬂmﬁmﬂﬁqﬂﬂm
5g 3T g |\ mrA v gt St s s

a0~

gt ATAYT  greT feege AR @ 9

IR FE & -

Ve

“A student leader has reportedly !

* announced a programme to confine
Members of the Assembly in their
houses and cut off their water and
power supply from May 8 if they
did not resign by that time. He is

also reported to have said that . . .»

{RAJYA SABHA)

F AT
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1 wgerard gl A wer & | s

9 TR E 7

i

i . ... that demonstrators would
| shout slogans throughout the night

before
1 tors to disturb their sleep . .

the residences of legisla-

9
This is from the ‘Indian Nation' of
i May 4.

st a0 fag qeErEd ¢ oAty o,
T gfq ft F T AT AT @ A
To9 faumers sedier &, ag & 78 SmaaT
faamsi €Y T @am 1 N G E, W
A7E & FE PaaTTE T 3 3 A Ew
| ave & fammas A% forgem 7 A A9
T 3 FmE AIAFL T A L
T faami® ®1 &7 7 fzo, a8t 7r9s-
- e warar m, agt afsesw @ifew g,
ATATY T AT TARD WG FIAIA AT
& A1 & awer g fF wreRr g afg @
CHEAT ATfed 3w 8 wmeE &7 A
7 fordt Fereo ez A IR ?
g AR & A el B o
!

T q&T AT & T AN FE S
WA A8 qIE-AEdz 7 NFA q Q¥ SR
| fom T gwET feT o qwAT & P #
| A ARy A SErd & fad aar
gaiﬁﬁ F¥A {1957, 58, 59
| W qEHE gAT, AR F FHW 9l gad
. wfae g%, agt 97 e it g e
| SaTgTeT St AgE A FY A A W
| HeAT ot sfeay anelt wE ot wrR &
| AT AT AR iR 9 # v
s ENE T g
| AT AR AR § w3 F g @a e
g\ WA wdweEtae & Sww § fr frew
| IFTL A FAH qaAe 71 R &, R gar
. & sfirreafezy qadz < @ & o< e
- g A AN ey @7 QU wTET & A
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¥ fafgzwrss fear war 2, fem srmwfﬁ:fawamémww T FT 2

9g adz #7 1§ &, guwr wiww 3 gu |
aiferdzd &1 & fomr @ -

“The democratic way of meeting :

ihe situation is to have a general
clection in the State for the
Assembly .
Hq qg  F1Aq 9 77 frmr gm g
g FIE G AT AwlEe qrat w7 fquy
T E 1 A1 SR ag s fFar g

)

f wra gadz F1afx G FTATZ AT SR - -
P AT fosy 7 g2 & (@ 19 qeEie

w98 afgar 3= 2dr & 6F S wwee
TAFNT FAT FT | wT | 33T w0
|TgAr g 6 1sraa | 777 qIHE 4T, vgsma
q gfaar ax AT A0 F qWA TAEAH
off, gafay segm fagraoar 99 F39 =7
W AT | H WS WA Qe %rraarg
far fo Femaars agsr &7 3% 719 F7@
7 fF famawrs @1 womT gga #wwr g,
famams oew) Avg & owA 97T E,
ag FAA | FqT 7
S @aae fad
FF 3% faamE 7.
Taterruption
N wA fag wE@Ea
ugrEd, 4 TA9 FgAT AEAT F
7% fanaaqrs agr & 95 w9 & v
a% (s F A i g | AfRa
vt &t famaaTd wew wAT 97 4 g2 A1 37
IR AU A, AL FILAT AT FAAT
3% fAg wgdt v 9iv T FTFL 3T
ZZTAT ATZAT A7 | HAAT F FTE FHT [IOA
w17 fF/ar, sasr wudT frar Afea
anga gaa7 fxa feafr F /g 7 110
grafaal %1 MY AEA F qEA, EAT
SNl FT AT FIF F TOAF FE AT
AFGM EH & AT JTE IART A HY
EFT7 fFaT | TWIWT AT FAF TIAAE
§ ogd & afg A1 aEr M7 A9 AT

I FE AT

IF-qTais

|
|
|
|

: o o

( Sfaae 78t F% 77T 2, cHfad  gway
| a7 garar =tfeq | o6 gw7 ) fefy
oS fagre & g1 @ € 1 f9Ee F garw
| B ey &, FFT 2, awr gfAAT 9v Ay
C YoTHfAE quEaTs £, 48l 97 AR T &3
| SR & AT AT AT AT 2 1 A7,
D FEA ST oaqmer (F oA v Fefimedies

CEEE AT AT E ¢ I THT FT g29 &
7T TR el &7 W E 7 "I AfeA

g !

FTIET AT STy ﬁm %
f@aTs oredtea FIA F @I 7
99 €9 Z | argﬂu‘wtrréfa;rmwag

& ¥ AT Fidw 0§ @6 0F A g7
1WFWTG%'WTGH F AT FT THT.
" STOTTHA 9% T 737 £ A1 I STHAT &1 T o1
im«‘m& Atfea T &F | AT FRERIIA
| § I A F UgF U A7 FRG |
%m%atﬁﬁamwr@%waﬁmq
L AT A A AT AT A T AW
F WA TR FT TS IUCeAA AL
fFaT | W@ F ST ® WA AT ®IE
FT TrEer Jafeww f34r 2, A7 A A &
ams fzdFaT ®r wEe STRAa faar g,
o7 F AAAT F ATAA FIO FT UTEH
gafeqa frar 2 3517 A A7 | faq wa1e
F UTZT AATES 4G9 FIAT I FT AT
RIS 77 9¢ faA7 A W@ |FAT | AT A
QTIVTFAT 59 A4 F1 & [F T19 56 we9
qury & grea  Tafedd X 1 "I #T
ST FE E AT 9 AT GEIE T8 FT 9T
w &, tw @A fafveT w1 F A
}qsﬁ%zﬁfrs =g fg9Ts | 39 UAZoH
F ¥4 F79 FT 99 9 w1 5 | qfeF
A1 mofiEE FEA | T ORI F HUTC
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[+t &% fag Aaram] -
q7 g¥F7 afg aamArT 2 @Y 39 R 9
qFHZ FT AWA FI, TAAT FT ATTHASAT
aﬁm%‘r?amwm AT FIHA FT |
g quT S famaE miﬁ"’rwaigg
qg da ® ST ww geAr ArfaEr &

AT 97 TAAT & A2 ATH F77 FT IAA |

FIT | AT FEA 3 F qIT = W ARy |
FT TFA | AT T GHEZ 77 Jo flo 7
8 =7 fam ? wig § F§ ¥ fgun ?
wfrqz 7 #1 F# faar 7 9T 7 #4977
T f?urr ? T g FEIAAT FIFAH
T | AZ FRAARCT ! AT IT FT FTCA
gl #1 F7ar v 7 wEW F AW A
AT F AT F7 FEETAUAT FEEH
qar T | 99 & T AQT FIEERTAAT
#Tefe 821 gar 1 Av AT o Tt
F fgat & fad wiedegua 1 g
FEAT G0 § AT HMX TOT & 1 A9
gad & ;T afz wry waq feqi & fad
AT qET FAT ATEA AT AT T 3q
#fgg &1 @ faae L@ aga §ar
T TFF HATHE FT FYS ATA9THAT AT
T (RmAA D) & AT FOGE
miw g & Faw  fegram 9§ oW
feafgadi 2, argz 31 19528 F 57
WH 1974 AF F5 a1 39 30 F7 747
g 2 3w u fewarra F1 Qv o o
1962 dF T 7 39T grm fF fsfaoren
S FHE B T R GTAG 578 o FL 62
aF 120 9, 120 faamasy &1 Fd9 F
#qqAt T fedaz FTAT v 8 tHo WMo
FT FUAT AT 1962 & 1967 aF 299

fagraRt FYowd @ 7T i 17 owo !

qiTo  FI fEhFE AT 1 1967 & 19
175THo THo TFe HI TG § WIHT TTFH
fedve Fuar ) frdY o8 dada ®

g9 7 T FE fermam w712 qLHTTF |
79 febamd 1 TFA % 5 1968 F

[TAIYA

SABIIA] (380d Anedi.) Bill, 10754 1(8
| O Y AT A | I A X F AT
| A% ®IS FT AG a9T | WA Fav {F
[ ZU 3 894 FAS F1 Fg ATAAT faAv E,
afer W Wfrwmwmaﬁi
AT AIT F qF G &1 ;T F @1
fx afe fedameg sy @ A1 59 1 &N
FIE AT ISTAFAT 2 HIT I AT H @A
| ATT T FTAA 9T 37 FY @ FL A5 8
TT FEE U T I FT AH FGT |
| gmaata wgwn, WA § F a8 FEAT Awa
g frafs Tz F1 @ avq @7 wfyFwe T
fast foF ag woq fogazfea § Smad #7
o, afs 7§ I & fowefag &y e
# foit uaTSRfas gy aAmaT A1 AT -
| g7 & T8 a7T gRd | oW qfyg &
THIAET F AIAT I FT GO0H Jg O
| T o S e ar SAmRfe qwee g
2 sa &1 fuiy sifaw gar &, 59 7 fAvig
AF AT F gr frara @t & oa@mEr
ST § T SH 9T G FLH BT ATUT
agdT & o1 2, Afwa w7 3w g
g, GfaeaTT F1 GUTIT FL D JeqLT FT 9L
AT Faien gwat #1 a7 FFEiaE
T fear & M2 7w FE 5 g5 famt ag
HIS & HEAL F] AFAM T T3 §, FATEIST
qFEIT FT AT AT 3 @ §, 98 ST
| faem aTeT A R W A 9w e Ay
| exaEqr &1 § fF garEfew g afe
| afrewres &1, A& s TR £ fR A
| 37 FY PR TR HY FNE TR STy
! ar fag wFw & ag Ifaa aws s g9 9w
|
|
[

| &
|

T QWT?TTl FILT |

VR e

I FE gEee oA g fw
TFRAT & YTAgd #AT R 7 Sy

) THTT T qF FAT g7 ¢ P Fae a¢

THRAFY FOE AT ? ARt gfs o d
HAT FTAT q& &< faar J1 ofrwme w17 74
AT FTITH AT, AF GAT W ST AT F
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FITAAA FAT FT FIAT F7 @ § afeh |
" please conclude now.

wET o7 9fseTs FY A9 & W"T Iq U4FT

v e 78 feafs & w3 gudfe

IF qIEE 97 FET /A |

avmqfa agted, § FoEa F a7 7
FgAT WA O W gfk mw
HFIT ZEAT ATEAT & &Y AT AZ FTAT q00
fr %7 TRT F OE AEATHT AFT A0
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MR. DEPUTY CHAIRMAN: Yes,

S AT ST AT T FJAAS

e s A e R

I g % AT Faa AW-07 g7 ZEATT

FTAATIHRTIZ T | 16T 39 ZHATH
q¥ 7 o fF g=ia sediwr 3 faar
qg FIE HT SEATHN TNFT AET 79 T |
By graq A SERATA FIE A0 |
soawrafa wgizy, o6 fafa § A
argmr fr S faRw W, faeseds g,
Fo THo UHo Mo H, THTHAT 7, 1< #,
gaiferr 9, gw |, IFReaEter |,
AT § fom™ 7 saqear ¢ 39

=

it 97 fag wamw - § e w7
731 o1 5 To uFo UHo ;Ao F a7 forAd
T AperfAes #7207 39 F209 F e
F1 AT 2 ) A 727 AT g 5 foraq
THRfEE FEUT 2 37AH (7617 5T somedn
& A1 w2 femam &Y Smar #7399 A6

 WEEH 7T AW | 7 =TT A7 ArRar §

tF a7 o T wr fefasm & &
AT AT F FAT BT AT WY (AR F

;@-rra'rm Al o9 A FZT A7 AGT

FLAFA | AT 39% A7 § F3 IHTT 7

cwrfat &, 3T W &, 1 oo fage &

AT FVSHAIFATHIT AT 7F | F 3T ATHHTA -

aTat & 78 e 5 70 9T, 10 9@z

AF F gEArT gf, § Ag F qaT 7
3% %7 g9 a1q o< fa=re w9 & fam
icacl

e gF1T FT cyFEqT FTTEA @
FT syaeqn # e g & arfas Sared
FTHFTE . . .

st oA SgT (fagY)
yAET waTE ¢ gaAfrs zan

any time. Please let him complete
now. .

st 93 fag wara o afs mOET
7g 7T ALY & 6 go wHo Uo § {HH AFY
FT ITAG &, Jo THo THo Ao A fFH

T AT AATAR § AT H HTIRT FATHL SHT |

FTZ AEY FIAT ATEAT | A7 AfE WY FEA
THH A1 gEA § 7 Af5U, a1gT wEn {
TR SHIFET 97 &1 g% AFEL ¥
HFAT |

AR &7 2T ATRT | FgT AT THEATHT FT
HHTT 007 WG ATZT & A1 § AAAT g

(aa # X)) A faw ow
foe agm A 3w faw o faow

| FVAT g I AFE AT, ATRAATEY 39

CFg AT

R ST AT FE AT FAEE w1 oam faar
7z et fF swae & & aret arfafeae
ﬁfmwwﬁ':'mag“r | / ZHT AEEL
F fam g smear g % g0 aetae #
T F AR 2 wa«frgwuwfw-;::r‘r

| gwE A | 2 froar A feafr e
.MR. DEPUTY CHAIRMAN: Shri 3
Gunanand Thakur, he does not have :

WFTT & g 91 g9ty 2 fw o em
FT9e aET FT A FATHTIGT F oTATAT
qrEt &1 oW FIIZE T F7 a0 | F
AfeF 7 g F7 AN AT TG

st gAzaq  wiwisr  wn
([AITT) : IISTA HERA, TH WA &
arag sfaA (AwEr Jnes) fagas
Yo fraT T & § 3w gifaF eAnE
371 g | STEAe AEE, TEET § gAfen

. gifaF AT AU AR E B osw F
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[siwet wagaw Afunse | | & "rg faa FX 9gT SURT ARIE /oA
1 AT, 7S S wha s # e v A A e fefegsg
o F S, W A gR WK | ECEiACE e ATt v
I7 AFIEN A F gmg‘rngq‘ara’\ TIEFAFT g7 FIT § TH1FE AT AR
£\ @ sy Tafa A g gem | 9, BT UW A9 7 UAE FY A, g% O
S T A A e ar gw T I S O o AT woawe
R & WEAW ¥ AT AFA £ | wepre | VAT AER AT qF FATS GGG
F duitad ao A & Ted fom & gewe | G0 AT AW AH A TG 9
F AT T | AT ST /R AT 9 AR rARETAl 4 39

_ L fetegegurm facen # qarem awwe 1

IMEAST WEIET, THAT A GG | G0EFHAT | A T G ARAT AT TG
F e A 9ga @7 919 FEy TE A AW AT | 91 q@F 7€ ge off Wi FT fawiw
F ax & %@ A FgA TE g o ] wET #1 fazY ferdly ; &% SR R A
TwOd #OS1 §@ gAT A w‘ugfwﬁqﬁfaﬁwgm A qEe
4gT HWT AATE TE, WL GIF NEN H ATH | AT AT TR A(T HAT AT THAT AN 7
q"(sﬁgmit,agﬂa‘raavﬁmm,a?ﬁ,mgwaﬁmaﬁmav @ AT
QY & FAT T AT, T FCrAR FHAT | A1 FAVHFT WGTAT 7 I 59 WEAT FT
%faqma‘mmlgmaﬁrawa}mr@fwr? A7 FIRX 5 AqA FI
St aw faw & @AW A, oo T G- fen g g & fgee 9 oaw
%eel § &t 797 fau go 9, w%rg?rrf‘w | AT TET §, SOW fggEE #1 ANESA
ggt 1 qTRIL A5 e @7 faw w@nd, | fgew g@r g . »
fifrrrd 3T & AwAq AT Trfiq U R S A
Y | T & W1 {3921 7 98 qW F FH :
gY 39 T THMEE A9 AT FOWA  F
I IO FAAT % fan FE qgaT @
ot | Jeaafa S, S A AHTTH gAT, | F A faA ager araens sere F g AT )
# guaAdl § , 99 AT § favelt aF Fede | gy matey gERET § QrET guifawr o
&1, faere gt ma, a7 Iy fen A7 | gy arfa & ot arar awifasra & gy
FEZTN { ¥ AZ A9 (AHAT | A FT | F w19 gy Aaq § O & zataw F aran
AR FWAC N A S| A& AT | gt & 50 wes ag WAl g, mEa
e g Fr Tad B2 GBI 45% AT AT AW | F 9y var B - 4
q, TG a5 93 TTEATTF 9 K7 418 § fomefr
aa*aﬁﬁm*mwa 1} !Wﬁ%ﬁmqmmﬁmm
TR A WERE 7 A AT sArar sy | WO (A0 ATH ISET ARAT a9 ag
Tt T Y AT GO S A G oA | FNAE AT A AAE eRrare
Lt T OF 97 S wEEE AE e, & 1 gfeer St &7 5T Jae & s, A
az A F fo wpidver Y agrar | qorer | SO0 fAwer #TE P Far Fewrfafy
F1 TCFTT T Fg F 07 A F faw | S F fawes & 7 gar o are 2|
Tet & 193 gu v & fau wrw qo | fr afemarg & A wiwem §

ML

@A a9 agt 9w @r & §dley
F AW § | qEET FT OF GEAT THTA
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£ gar 9@y oY & 1 47 9 I ogfae |
ST F T 9T &9 Ee wm{\’
g7 a1 Fr8 9 TSy AT OUAEA
AT AET & ¢

a9 fawaars ®Y TR FEATH

FT AAVE FAT FAT | ITHT TF FH Tg
g1 =gy ot f gar T & wfw
Fraaemy, feaqErd, gwEE TR
gfqAset FT AT ®TF T AT ATIAF
ot | wfer fageft qamdr § SH&T ol
F1 fqurd g faa9w & wAq TFq T
wig &1 A7 TaTg qami 7 faa g
HEEAT FT HGAT [TOAT AATAT | SRR
Fi sEArRT T foar &7 9WH ggew qEAEH
1 Agl frar 7 AfEq w9 qEiAC A0

F JAqU & fFAW & § A0 aG WL,
ag #a FAfAT § qATg € | TAIT F AT
qgr aag gé § afed e & aed
THIE T g

3 faor i faaeft ot & @i #r gav A& ‘

ol FF A UF QAT g A
garan 5 fagma qar & qgegr & e
@ a0 g gur | § A aw o W AT
9T F TA B UF a9 UEAF 41 25 T9 ATE )
I 90 & IH 18 HIF F 20 FIA
a% &1 A1 | d F99 TG OF a9 q7 G
a@ G 49 w9 ger g@ fE fau
qTE &1 T F47 AT AT &1 | Iem
Fg1 % a7 zeder =fed | &7 gt few
fau geer =tfen ST SRt W
FAT £ W1 F Q1 SFATG AT a1 K7 A5 AAAT |
SRR EARE ISR R OIS
zqy g17. fgrgeat™ | gaTeT 19 g1 STA |
#4 =g fF 7 gEfer 787 g |

A, T o qar & e |
qT Y WeATIT g A AET A FAH F |
T AP qun §F 77 T A uqrd 5 wqq9e

[13 MAY 1974]

(33rd Amdt) Bill, 1974 114

g R A AT qdr ST A agF FaA
T AR F1 T AnT e 1 StEe ' g
T & forre w9z € 1 awr 07 faumw
Hmawravﬁaﬁwsﬁwmtgn &
qHAAl g F SFR gl F1 wew FvF & fog

| T TE HTHY AT Ay AV 7 gt qw fagE

& #eem 3z fe@x aF 0 faam
qIT % qEgT F1 7 fawer & w2, 7 I
TS {1 AT WL T &Y I g4t F71 9%
¥ agx fwad R (9w, wiw) ar &
g AT wredl § 5 A gw a0w
39 I H AFIET H, AR @59 g1
mm€7€qqya$mqmreﬁm
T AR

I, OF #AT § 39 G29 F TEAIaa
qEEAT F AAA TG ATEAN E | U gAY
q1E AT T AT AIET F | § 73 FoT
fqad g & Aeem £ 1 7 fafaw W @
T & A7 A ag W@ G | 3w fafaa
HEQATH | E1HZ g1 &1 9T | T ST AT~
G F ITF AGLIT 9 | IAF 419 AT
FATATX g I+ [0 7Y 9@ weq 4818
T & 37 qad fagas & =z q@ F
HATATI FT 7T F1 &7 FIT AGEAT FY

Bl

zHl 9% & gt & B "7

Ugaw qar & WA F o9 @ w7

3% 97 F G7E fwar 1 IaEy faser,
QAT AT T gfaemn 98 ¢ & ) G5
39 AW J F7 (% 79 F0w o fqvamw 2
a;ﬁT IT AR T TEATRT 431 f2ar | 99 qE0

q % (% g7 (Za1e0F FHamr § 967 2

AT F15F 7377 97 fammw g

oft 7, § 78 FAT AT & &R err
# AT FS AT THA R &7 FA AT ;T
AN ST F SR TFAT 57 A gorm |
faara a9 F1 AT FIT T A7 q7 eI
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[t e afrawT st

GH FE FT ARG FW TG F9T |
T ARG % qII-A19 981 & Bral
q agt &7 fagw a1 1 9 FEH HT
AT ©ET | &7 g FT TAIST a8 §AT
for s & ol & faar o0 @ 9w
gS § et fzar @ AT a8y S g9 q
Wﬁ@ﬁl?ﬁ%%’ﬂ'mﬁ?%?w
9% JRTER & @ gAT WX A IgH
FrE FA AT |

_ Suewfg S, 7 ATOH SATET q9T
qar T A g, AfEE & ag wew
q1edT g % oo | St aew gur agy
awes uq fage ® 1 @ar 91 w@r 2
TE 1% FL I 981 T FHATS g1 T47 |
& 261 TAX TSAT F S @A qE |
Afwa 7 ag frds F@T AN § fFew
T ATEF F1 AT qgi U GeH F 7T %ﬁ'c,
TEHT WA TGN IET &7 | :
oot § wEa | 98 @ ot | fgegeam
HEITC 6 WE F1 & AT THA g AT
AFATN & BITE | ITHAGATLH ‘SAszr=TY’
# gy | fAEr w@r oo | SEE ag
forgt ar-— TG ag AT W THATE FIE
7T ALY FAT % SearA # fau ey |
F Y #19 § W ITHT A HFTIT 747§ |
74 09 F1 a9g ¥ @ o # forg &=
FT TrFT ATATAT FLHTA AT 98 Hfqamd
817 Y TEREH FGT D IJeqT T AW & g
3 a7 dF1 @maEn, 9w e
TMam § 3% sa< gt aar faw @ For
anaww@mwnwwww—d
HIET AT A FT HIT GATAT g1 m.rar-i
Ty uF dAr qEl & g€T §, 9 A
HEFA Y O TGF T FT AT F@ g,
s 3 A §z g A A7 R A
dfeq oY, g4 & Fg g, aVEw T o [
qrF faaT @ ST FT THTT- HAFT fawar

|
|
|
|
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T | 9T T A wIAT gAY, wEarT A
AT, AEET, DA A e § g
FE AT WY qaemEd R SR
fra gy e awar g | S a7 TR
% fgars g 6§ & 3 & W
FCE & AR TR AHTAE | (3, 5
A, @ AR A GO A g€ & o §
awerdl § o g Al #1 50 3w & A
FI TN | T 3T & WA FT @
FIATENN | g8 A7 frerit & oyt afearear
F g a1 §7 aEeart #1 gor frar
ST | AT FIR AT TES B, IS AT @),
FTA (A7) aTA g1, T9 51 59 F74 F7 7
% fau feit-am @ &1 Fw dem ok
AT Q- TR AT NI | o g4
TH G 1 1T F A9 g1 39 W ¥
WS & g1 T30 HIT ATRaATEr &
HIeAH § ATET AOG FAAT F FTEFH T
artwmﬁt IR NN & farq STRT
gfaar 2 !

S

DR. K. NAGAPPA ALVA (Kar-
nataka): Mr. Deputy Chairman, Irise
to speak on the Constitution (Thirty-
third Amendment) Bill, 1974. Thirty-
three amendments in twenty-four
years to the sacred document of our
country! This is a Bill further to
amend the Constitution of India. It
has been passed in the Lok Sabha
in spite of vehement protests from
the Opposition. Because of the poli-
tical motive inherent in it, it has
been pushed through in indecent
haste. It is definitely for the politi-
{ cal survival of the ruling party, for
immediate gains, wilfully forgetting
the damage that will be done to the
parliamentary demo-
cracy. The amendment of Articles
| 101 and 190 concern the Centre and
| the States, and the concerned Presi-
ding Officers, the Speakrs and the
Chairman. - This is being forced on
; them  without going through the
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democratic norms of consulting ,
them. This Act fixes on the Presid-

ing Officers a spcial responsibility of .

holding an enquiry and determining
whether the resignation is voluntary
or forced. There is no doubt that
their findings will be subject to a
judicial review, which will under-
mine the dignity of their office.

The Presiding Officer will be put

to the embarrassing position of
starting an enquiry on the informa-
tion given by the Government, or by
newspaper reports or hearsay and
his decision will ultimately be on
the views of the Government,

[The Vice-Chairman (Shrimati
Purabi Mukhopadhyay) in the
Chair]

The Speakers and the Chairman

mostly have been trying to be im-
partial and were maintaining the
dignity and decorum of the Houses
in spite of their leanings towards
the ruling party. Why make the Pre-
siding Officers act like committed
agents of the ruling party.

This legislation is unnecessary, un-
wanted, and it is thoroughly incom-
plete. The amendment seems to be
a design to provide constitutional
skield to the Members of Parlia-
ment or the Members of the Legisla-
tures belonging to the ruling party.
The Government and the ruling
party have become nervous after
they were forced to bow down to
the mass upsurge and people’s will
and dissolve the Gujarat Assembly.
The happenings in Rihar on the lines

of Gujarat are further frightening
them and they take recourse to
changing the laws to suit their

opportunism and repressive mea-
sures. This is a wrong approach in
democracy, not caring to know the
realities of the situation in India—
the poverty, misery, inequality with
their attendant ills and evils. The
challenge is essentially economic and
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political, because the demand for the
w dissolution of the Gujarat Legisla-
ture by the siudents, the intelli-
! gentia and the masses acquired sup-
port and gathered momentum mainly
because price rise of essential com-
modities and shortages and misrule,
mal-administration and massive cor-
ruption had cumulatively produced
widespread unrest, This challenge
has to be met by setting things right
and geiting the willing cooperation
of the people.

If today there is utter confusion,
misery, frustraticn and anger along
with political chaos and near-econo-
mic ruin, it is because of the mis-
takes of the paost having the cumula-
tive effect. I will go to the extent of
saying it is because of the economic
crimes and political sins committed
by most of the privileged politicians
of the Congress since independence.
Everything was .heing considered in
terms of politics and for political
ends, for immediate or temporary
gains. All attempts and all sorts of
methods to win in the elections, vote-
catching devices by appeasement,
temptations and bribery were made.
Economic decisions were taken on
political grounds. Promises were only
made but not kept up. People’s ex-
pectations were raised by slogans
and gimmics. After coming to power,
every attempt and method with cor-
rupt practices was made to continue
in power for ever.

There has leen polities of conve-
nience and gpportunism, But now it
is politics of adventurism and poli-
tics of survival. Survival of demo-
cracy and protection of freedom are
far more imgportant than the survi-
val of individuals or parties. Coun-
try’s interest should be foremost.

4 p.m

The ruling Congress had a massive
mandate of the people. What is the
position today? Most of the Govern-
ments stand cdiscredited. Poverty and




119 ('onstitution

-

[Dr. K. Nagappa Alval

miseries of the people are increasing.
Imbalances, disparities and inequali-
ties are increasing. They have failed
in giving honest and efficient admi-
nistration. There is top-heavy admi-
nistration. Almost all the depart-
ments are overstaffed. The old belief
that legislative majorities, manipu-
lated or purchased will sustain poli-
tical stability is exploded. Uttar Pra-
desh going under President’s rule
and dissolution of "the Gujarat
.Assembly are monumental examples.
Socic-economic well-being of the
- people is the only answer.

The strike by the railwaymen and
strike call given by the leaders of
the Central Government employees,
L.I.C. employees and bank employees
in sympathy with them, should be
an eye-opener and a warhing to
those in power. What are their de-
mands? Some of them are impossible
demands, A strike of this magnitude
touching all aspects of life will fur-
ther increase price rise, shortages
and miseries of the people. The poli-
tical labour leaders have been pam-
pered. With all their difficulties,
these organised sectors, in the name
of the so-called trade union rights,
are the most privileged and protect-
ed sections in our country, and most
of the problems have been created
by them only exploiting the weak-
nesses of the ruling party. The
dreadful contagion of asking for
more anhd more and working less
and less and again asking for parity
and bonus and overtime payments
for laziness and indiscipline 1s
spreading fast. T hold the present
rulers and the leaderg of this cour-
iry responsible to this great tragedy
—this sacred land, the source of spi-
ritual science and rich cultural heri-
tage, to be considered as a poor
country with mass illiteracy, mass
unemployment and mass poverty and
misery and large section of people
living under inhuman conditions,

LRATV.A SABHA]
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We have to look into the causes
of the present day maladies and try
to find remedies. To solve some of
these man-made problems and diffi-
culties there is need for amending
some of the Articles of the Constitu-

tion and also introduce certain new
Articles. There is great urgency to
to do it. It is high time that the
Preamble of our Constitution is res-
pected and the Administration of the
country is geared up.

There is no purity in our politics
and administration. [t is adulterated
politics, What a tragedy. We are to
learn lessons about the functioning
of democracy from those who have
divided loyalty and from those who
have no basic faith in democracy.

To make the rulers understand
whether the management should
have the right to manage we wanted
Air Marshal Lal, an ex-Military"
Commander who led the country
to victory, A great lesson indeed but
whether the lesson will be learnt by
the ruling party is the question.

Right to strike, insult, humiliate,
paralyse the management. adminis-
tration or government; for whom is -
this right? Only those who do not
have this kind of right are the police,
the military and the toiling farmers
in the rural India. In truth, they are
the real patriots, they are our
saviours. Should not these sectors of
society, organised sectors, be brought
under control so that they may be
made to realise their duties and res-
ponsibilities in the larger interest of
the country by proper legislation and
amendment of the Constitution?
What has happened to our wisdom
and vision? Are our leaders so weak?
Are our rulers so weak? No, they are
strong. But they have weakened
themselves Dby their inaction and
misrule. The nation's survival with
political stability is possible, only
with socic-economic well-being and
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progress of the people and meeting |
their basic minimum needs and pro-
viding equal opportunities for all.

Shrimatj Indira Gandhi, our Prime
Minister, is the supreme leader of
her party and I also admit that ghe
is the supreme leader of ocur coun-
try, with the massive mandate of
1971 and 1972, and now having assum-
ed almost absolute power. Painfully
I must submit to this august House
that she has failed in giving good
governments and honest administra-
tion because of her followers and
infiltrators, most of whom have
brought discredit to her, and a good
many of them have proved them-
selves to be a liability rather than
an asset to her and her party. 1
know she has the capacity and she
only can do what is needed at this
critical juncture and exploding situa-
tion. The only thing is, she must
make up her mind and take a deci-
sion. This is a God-given opportunity
for her. If she fails to take a deci-
sion and act, act in the living pre-
sent, the people of India will take a
decision by the force of circumstan-
ces. With prayers, 1 appeal to the
Prime Minister to act and save de-
mocracy and India.

What has happened to the anti-de-
fection Bill? Was it not more ur-
gent in the interest of democracy?
Is there no urgent necessity to amend
the election law and bring about the
desired election reforms? It is a dis-
grace to the country, the way money
for elections is collected by politi-
cal leaders and political parties. The
only way of saving the country from
the present socio-economic-political
chaos is to have a national income-
price-wage policy. This has to be
worked out immediately and put
into force. The Preamble of our Con-
stitution has to be respected and ne-
cessary amendments to the Constitu-
tion should be made, )
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The power that is enshrined in the
Constitution in Part XVIII, Emer-
gency Provisions, article 360(b)
should be made use of now. The
article says:

“It shall be competent for the
President during the period any
proclamation issued wunder this
article is in operotion, to issue
directions for the reduction of
salaries and allowances of all or
any class of persons serving in
connection with the affairs of the
Union, including the Judges of the
Supreme Court and the High
Courts.”

I make a special appeal to the Pre-
sident, who is about to retire, not to
give assent to this Constitution
(Thirty-third) Amendment Bill, 1974,
but to give a directive to the Govern-
ment to take up immediately the
other more important amendments
and the measures necessary to make
this country strong and great. Thank
you.

DR. V. A. SEYID MUHAMMAD
{Kerala): Madam Vice-Chairman, I
support the Bill and I do so for
sound and solid reasons. The pri-
macy and the supremacy of free will
and free consent are some of the
fundamental principles which govern
any civilised society in 3 democracy.
A negation of these principles leads
to tyranny, leads to dictatorship,
leads to Fascism, That is why it has
been accepted as the fundamental
principle of law that any act by a
person is valid only if it is done
under free will and free consent.
Anything which has been done un-
der coercion, fraud, etc., is consider-
ed to be not valid in law,

That being the position, that being
the fundamental basis of today’s
amendment, I do not know why the
Opposition is opposing this, wunless
they have abandoned in their frus-
tration all values, all fundamental
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principles of civilisation and all fun-
damental principles of democracy.
I am really surprised why they
should have to oppose this Bill, The
reason for bringing this Bill has been
given in the Statement of Objects
and Reasons. For some time those
politicians, those political parties,
those individuals, who had been re-
jected consistently and persistently
by the electorate, they have found
undemocratic methods and unparlia-
mentary methods and even fascist
methods are only left to them to
reach anywhere near power. That is
the only reason why they are oppos-
ing this Bill. Recently in‘Gujarat and
other places representatives of the
people, freely elected : representatives
of the people had been compelled un-
der coercion, under various forms of
force, compelled eyen by putting
them to starvation, denying them the
primary necessitieg of life, to resign
their membership of the Legislature.
Do you think that this is a game which
you alone can play simply because
cerfain parties can hire goondas and
with their help hold the elected re-
presentatives to ransom? Do you
think that that is the sure way to
power? Do you think that mnobody
else can do that? Suppose one of the
Opposition Members today, when he
goes to his flat, is confronted by some
hired goondas and compelled to re-
sign his membership of this House,
what will be his reaction? Why do
you think that this game can be
played only by you? But I can as-
sure you, being wedded to non-vio-
lence and democratic methods, we
won’t repay in the same coin. But
perhaps they seem to have this con-
fidence that the Congress won’t re-
pay in the same coin. That is why

they have begun to think that
these undemocratic methods , this
goondaism, are their monopoly
and that they are safe as long

as the Congress is a party of princi-
ples. Tomorrow if one of their mem-
bers, or tonight one of their mem-
bers, is compelled to resign, what
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will be his reaction. Will he say ‘no’?
He will raise a3 hue and cry that
will rebound irom the margents of
the sky. They will not keep quiet.
They will resort to all possible me-
thods and say this is Congress go-
ondaism, this is negation of domo-
cracy this is this, that and so on. So
let us be sensible about it. Simply
because some of them have resorted
to these methods and succeeded in
compelling the resignation of some
of the MLAs, they should not think
that tomorrow the same thing will -
not happen to them. The same go-
onda elements will rise against you.
But I can assure you, they will not
be ours. We will fight you by de-
mocratic methods in the House by
bringing the necessary amendment
to the Constitution so that this sort
of things will not happen in this
country. We will fight you by appeal-
ing to the good sense of the people.
We will appeal to the people who
have been consistently giving us
their mandate. And we have confi-
dence in the people, and they have
confidence in us. The people have
rejected you for years together, for
a period of a quarter of a century.
You have lost the confidence of the
people and their support. It is, there-
fore, that you find that this is the
only method by which you can fight.
Of course, there are some difficulties.
Tomorrow suppose some people de-
cide to get rid of a Socialist MLA.
What does he do? He will immediat-
ly face two problems. One is as to
when exactly he is a socialist or who
exactly is a socialist. For the last so
many years socialists have split
themselves, re-split themselves and
re-formed and that process was go-
ing on. So it is absolutely impossible
to find out who is a socialist, Today
you are in the PSP, tomorrow SP,

the day after you are found in the
BKD. Now how is one to decide
whether you are a socialist or not?
This process of combination, permu-
tation, this sort of thing goes on.
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It will be impossible to locate who
exactly is a BKD Member so that
once this sort of combination and
permutation goes on, they think they
are safe and they can play a game
of hide and seek.

I would like to say one thing more.
At this stage probably it may be
too late to say that, The other day
when the law Minister was moving
the Bill in the Lok Sabha, a sugges-
tion seems to have been made whe-
ther, according to the wording as it
stands today, it should be justiciable
before a court of law. The answer
given seems to be that even before
the amendment came that was justi-
ciable, T agree fully to that. But do
the Government want that this mat-
ter should really be justiciable? If
they do not desire that it should be
justiciable, then there is no question
like that. But my suggestion, even if
it is rather late, is this. It is a well

known principle that jurisdiction of-

a court will not be ousted unless
specifically said so. But do you want
the entire matter to be litigated be-
fore a court of law? This is one thing
what worries me.

The Bill has come because of cer-
tain situations which arose recently
in some parts of the country as a
result of certain activities which
have already been referred to. Many
M.L.As. have had to resign, What
about those M.L-As. who have al-
ready resigned? It is a well known
principle that unless this Constitu-
tion Amendment is given retrospec-
tive effect, those M.L.As. who have
resigned will continue to be as re-
signed M.L.As. and they will cease
to be M.L.As. Do the Government
think that we need not worry about
those who have already resigned?
This is the second point that worries
me.

While fully supporting this Bill, T
am a little worried only about these
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1 two points, One 1s about the possibi-
lity of prolonged litigation since it
is suggested that it is justiciable.
The other is, what will happen to
those M.L.As. who have been com-
pelled to resign?” What will happen
to them?

s} QEACAN . WA, 39 99T A9
dfqam (Ffwa) dmae fqaas o famm
g @r e, a1 § a5 4 gaedl § farwaigas
fraem 7= f5 3 Hamfas 39 0% T1@
X | § 3@ar g, 7gl DfafzwT o= g

it Qo Yo wtadt (wew s3W) ;A
qgq ST F7 a1 ¢ fw wr 7 aifafesa
SIC I A O

st T : F gEET 2 WA faa-
o w1 9ZF @1 A TEE {8
qT ATSAT | T F18 ST Gfafera qeise
& S av | /et wa T ag & fF Ay
fadas w1 7 wE A g, 98 @fagm
F FAGAT & ; FH((% AT TF G HT HILT-
Hew e, wifaw Al &, 39 Atfas
gfase &1 78 fadas @wr =@
BT AT ATEAT § | HH, SUH] gH TH-UF
FTh JATCT | gHY A9 A€ & o 397wk
q T FTE ST 4T §, AR F9 a8
qua & fFgRa s & fan &, ar A
FE-FET ¥ gH ATTH @< &9 % gATT 9
TG TIIET qq79 § o foar 1w ;=
IEHT T AIATIT | FTHY, WA & gH AR
SEFT 1T FX qeqeT-ag gfwar Y G
SRS A TETZATE 7 WREHR A=
qa g faur g, A1) 98 AmHe gae FaqEdy
¥ fear &, zama # v faam 2, & gt 3y
TF & Fgd &1 {F g0 Tt arswEA g F Ay
awrafa & =3 foF gmw anmg STeded
§ forar war 2, 3@ w7 foar stw 0 ag
o g gl &, a1 fadew g
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A @ A F A g, s uw gfafwafed

&, ST O e wvee & qearfad qeeg w
AT 2, 39 AfuF w1 18 fagas oF

F T@T 8, FAtaC 5 fadaw Fv qurea e
w7 frar s =mfg

Y @ 98 F fF o meem &y
wfemr gt &, wfgm g1 § AT W
afem =T Afgmm w1 oo Qi w9 F
AT FTT AT W AN 1 oWE FAT FAI,
qrergT | Y HETS g7 9X fFaeAe g
TATT TLAET FT SEATHT /I o147 AT 39 FT-
FEAT <Y FET AT AHKAT 2 | A IH FTICGEAT FI
Fi 3GT | 29 s § FEY g I A R
{5 BT Sremer T TEATRT o Foaam st At e
IF AeAA F TEAD F1F19 3@ | AT § T8
FEARaTE % gy fagmw qr g
faaga  wgw & AR gEEr W
o TG 2, TS A7 G & | g uw fue
S g & § = Tred ATga, 3 fsarEAe
7 {97 qIg #Y a1a T v w &7, @A
q T Aq & HIT 78T T qGW FLIF § |

A, 77w 2fad fr Fan fagm aar
AT Y i a1 garféaz 2 1 08
ar aar 81 Wl & % A1 FaaeT § A 5us
FITET 7 TEAHET 2 A7 g T FAF2 IqHT
T FE & (a0 93 7@y 2 % geer agy
g ar g 2 7 faena qur & g@eer e &
ot garfEaz 781 2\ faam awr & o a3
£ T SWar g TR S g A s gfa-
fafa & 1 miow faum aur & G0 F
FAT ZAT HiqTa® FET UF AT L,
o gA fagm W & Avaw 9w fad g
&, @1 ga SAT Ay =rfed | AT #Y wig
arFa A2l ¢ fF 9 g 7 SEiwr & W, A9
a% fr gu = 933 & fAu e A 81
& #Y fdd, afa & g S, dfwa el
F T | HTHT faum auT & gedior A8y
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FAT FT AZET a4 F ATTF T8I 2 | IqB
L a1 ger fxar ser el | wife s faum
f g1 FT A=Y EMH g0 A7 T 9AA,
| TTei e 1T, AT A AT AT AATET
iaga’rgt%wwfwﬁmla‘rﬁmr
{“"lT%ﬁTﬁﬁﬁ T @ F 1 fagraw g
| g w9 A1 o FERgE g o
38 qvg &1 faaras dfagm + favg g
AT FEFTAT ERO |

| & 1 ST EW q7g 1 A FT &, T faam
|

o, & 77 fAdaT AT AEar g fE
e qifdfaraee THRAET B O9HEr 9%
AT AT AAT & | FHTE AIAKT HF7
aifaarae= Aw Sffew 02 g fF A w
Ffaar 1 IMFA § qrfAamiz 7 qeger
| AfEAT F1 94 & AT EY | FEAF T 2
& 7 wewer g E1AT & S AT HEF FT 9 H
qEA, qAAIT, A AfF & w7 A
forelT ot G99 qqT qET FA7 T SAHAT @A
21, T8 wemed gAT ¢ o

U AR qEe - A fae q‘{_ﬁﬁ%l

=ft Ao ag faw Ay fraa g a
T LA 9% FT JAST a7AT ST T8 |
T F O T59T F & , 9 TFAT FQ
§ | TT HyeweT FY A AigHC Hfaaw gy
Z fior St fF @y vy efwTTFT AT
FY, q1 98 UH q9E SWEE F g1 S | 39
a3 ¥ 98 918 a1 TEAIHT A9, T8 A1 FE1-
WA A | S AE T W AT J9dT H
T FA TTE & WL a8 fagus I
fow amar @ & o weer fRey qe-
fra 7geT F7 IEAET TFR FAT E AT
TEFR FT 2, al f6T ag wmar g
FE AT W A F JEM, A& TC
wexer feegdae g Sa o

; T MAT a9 T F1E A qTES F a4 @
&\ T mere A g A1 A e ag
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FY T F, FIIT G1ET AT qeqeq §, Hoqeq
FAQ 9L & a1 & g, fAwdr w0
qret FT FAT FFIT AT AT STHT G A7,
fora®r wHw el #7 TaT T foiwE F7
&Y, festae @< 37 | o9 wemer wiswee &t
TAT, ST &Y AT, AT A AeAT T @ H
FEAT ATEAT § [ ag FOT S & gtagra
# 9T FAF FT (q9aF §, FAET TAGA T
g faagw § | avnfaa aeen wEw T
FH, WEFAT | 748 | F F g T0HAT F%X
WE FaRdwar ag W a1 a9y
S AT g1 AT |

#l o o @R : Fag & fAw
TR |

ot TAATCAN : gH WAL T TG
FA §, ST T FEI X 9507 § FAH! T
FLI & | & TEqeT TE FTERO AT I TR
T F JIET H TEAE SR FT A,
FIAE GIEAT F FTD @ HT &M | 6T
FY AT ? Ag Sad WUTAT 39 fagus
¥ TAT &1 AT g | g G F T, W
Fepfred! faareny e g & fax
9x g1 g% 2 | o i) § svgfaee ardf
7 T4 fadas F1 AOFEE TET & g0 59
qaq # w&qa F7 fegr | 4% fgwwr 7 qtw
A oW T g, Fite faa svfaer e
o TH T FT ST, T AT HT WL,
dfqara-ardy fagas o & 7€) awar | 98
fagas agr 1 gFar @ S AW O F ST
F1, afFa F9 F wfaarowmE 51, 79
FL qATATET FT | T HT, AHAET, TeTE
FAMT AR AT9H TETE AT dv 97 g,
o fFe agfy § s war, & agfa
q et F1 7 g fqduw & ) qEt
ST AL & | I8 U T & Heve F Eoul
qX fAsiT & | mreme #) S@sernd w7 faan
. L/{B(D)I2R58—6
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STgr g | o gn & e #Y TR 5
Wl §, AAA FV E@ESTANAT TTHT
TISQTATICGT G | | STEAT 9T FAATIS
ST 787 @, AT § Fq9 g | IR H
ey fearar | 9 fa=Ts g 9 997 ge W
fauma @ § | § 39 qwg Aqr {0 g ET
o7 | SRR gl % AT gATL ToF &t AT
AT 987 FT 3 BT | A AWK
g1 @ & AfHT USATAT  FY FeEw &
F7TH AT AT & | ST gAY ATE 7 qray
HTE A g FaT I duarafa o 7 a1 wra-
i fagmar g, gw o feafa #1 e
& | SR Fgr fF oo saifas ga A
T ST § AT HAE AN /Y §,
afF gww @ feter afe &, swew
wfeer®t §, FAT F FHAt F, FTGA &
{9 &, (0 & g3 A A W@ § @3
R AT T Ay &Y e gfeete=e Sard |
gl gfte A agias 91 @ g 14
farera STl 9T 1 qEaTe F 4 91T &,
TEALT F1 TR AR JTAT §, HewET Y
feaT M AlEAT FT A FA F@T § AT
forer farerm @ 1 wewey A g1, fag
faumT asT FT 7oA 9 79 @, g
faame Gt &1 meAe Afsege §9 T, ag
farer @, faara awr Y 8, Fifs gada
AT § WA FT TqAdqr aamie g |

T T AT | TNFTFTFE R A A
1 afcfeafa qar it o @ § 1 T ST
TS FY AT FT UF GFATE 7 T F
awar g | BEmEfeT g awR & 98
F BEAT FCM, {6 FX TKH AL
FOI | T =A0or A1 g AT St fem
¥ grafud g, 991 &4 | w9 ag feafa wg
g f5 S SewEwT TG a9 9T g,
ag fados o SEr @ R @
CER L EC I I 0 i )
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[sft TrsaToa ]
M HAeAF &1 FEAIH0 @I qrar g, al
¢ <ty fag e 9w ? ogg faw A
m%aqglqgawwmfﬁm
g' N I SN !
uaqmmmﬁfﬁmﬁw
o1 @ | g 9T SEd fag St we
frez odt & avnfag @ger §, 7 39
£59I9 FAT § AT AR fAd o @ro fag

S gt F1E 7 AR aFT @T &, T

g qET 7 97 TF, T WY THIA G | AR
3y afaar fradr afga & w Fww qref
# 9 & a2 fF 7 37 aF F1 gAE I
TE AT | ITE q H HS HALAH AT A
o | 97T T o ATt a1, aqEEA
o7 | § gueaT 97 {5 STq 9 ST a1 9 qa-
w1 aTal 7 ST AL ST IHL FY AT
T} FIA | g qATA AP FT AT AT
T feafa &1 wemma e
AT | I qATT AT gAT FLHI & fFTQ

fee & .

(Interruption)
WIS GIFT WrAfeee qIEf F1 =0 gl
& 1 & g el fag o & R AR

g f& wgm wwfoee a@df A1 S #W

Fiferdl aga g3 Ao g qm@faee qref
HroAY St o fammaa
Interruption)
OF WAHT §I€ © Fgl € 7
st qEATTE . qF Amiaee qref
qg e § S TA FTAFHEAT FAN G, S
SYT-SEH T AFEAT FLGT g, ST JTar=m
FT HRIEAT FLCAT &, TN ST T -
AT wET &, ST UIEr § A g,
AT AT T F - F, ST A
EEEETE ¥ WE-a g, St weias
T TFAF aar w7 fadherweor argdy 2
S gfeai &1, Ta qEAAET F1 AR

[RAJYA SABHA]
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sfeaTfaat &1 (a9 gaa< 3F AW @t
AT &, T ATTHEART FT GIEAT FEAT
ARGEE, AT FF FW FI, q@ GG
qfaees qref g
(Interruption)

wrAET, ® A0g F 55 fag sty
AT GIAT ATAT FT F 9GF, FAF a8 T
qUT AT @ o, TR 989 AfAErEl
g1 W, w9 siafaes § @ gawimee g,
1 E ? qgS & TATQAT FY a7 {4
SHIAEI § I & & ! qAATTI TH
qEl & | TTATTAV TH L FT g7 €T
AT ATATE, UF TS qES F € F, J TS
foF wfaw qrel F1 aaeg FF 99T § ®OF
I HT UF €€ FATET § o ¥ | Al
TIATTAY TF TEY &, 99 g9 TF 9l
FE3 § A gAY F1S ATHT Tg T [OATE
& g ardf & " w9 § AT 76y |

= gadie fag : ol & v & A= #5

T &7

S TAAAR © TAF  FAA FT IAL
afaq gET AU | TR 3% FErE A
IAF T ATEATE (% FTed AT 7 ER[E
FFgr % @edq damdy, veafage
AT T |

FT GTFG T Fgl—
There is no difference betveen
mental  and  physical  labour.

w7 afas sw a fadg gemar
AT | FTH ARG FT Ag FIT FH AR
# o P Ag qeqst A foEr <@ S )
# qoAT ATgaT g fF ag #8 wegar g7
fa warr & fagaan, fow gor & oF
TCH A7, M@ &I, @F F F© T &, i
FeT | St faad o gl a<w =i
FT &% gl, N faofaar & &7 g, I
AT 7 T Fgd & o qrd #7 ezoq qral-
TEY EY, § HTIH G BT JeaT g o wey
T | fexReviog arw fa wiferfde
1 A1 fear | Afswa arga F1 qaaTr qer
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Fifw ag uF Frfasra 9, a3 feadzw-
far w73l 9, s adl £ a@
I Fgl—8 AT, SHRHfeF feqeaw-
farg o fr feefaz o fr a6d gar
Y| IFA TG AqqifaF gEIfaEr
10F g o a9gd #1 g, Faife
'gEIA 9% @1 AT BF |Egr & Fifeq w7
WEATE | 6 9 @97 §F § TEgT OF
AT 41, ATZT aHfF €7 & AL 78
.97, OF SE AG A7 | g A AW TW
LEE IR CURCOIEA

zafau § Fgar ARgaT g fo & Srawnw

-y S F TSI FTE | I & AR IAE L

TE-F W A T FT AT @, q9q-
I T TEHTA ST AW AT E | qV AT AgT
g OF 9T € | & O fade Jda «
FFIT TG FIQ, AHT TEl A TS 7
IR F9G &, ATFT FT FTE st gar
I FIAT g a1 &9 99 FH | I FI 7%
|87, BN SH AT A I9 & g1 AFAT F4,
-gH 39 & F T fA0y 1 9 | o™
Feqfee aef gEdrh &1 fadg R
& | AT, 4 v sAfH g | W st R
§ gL E G faA g HTFATL AT U0 TAo
fas & gRTU HAT & | §A T FICSEIUAT 7

& 30 ITE TTAT G FX & FAAT  H AT

3

gaaT & AR 39 9] @ 799 F1 faurs,
THo THo To FAT fAaT | &1 FaT A ST
F I TAT AT | AT TG I g7ada
AT B W&\ IF gIqd F1 GqT T
&1 & fau ga faugsi &1 566 & @
g T g7 fagm aa7 &1 w71 5 F¥ a1
FT @ G | ATFAAT, AT FA agi 87 o,
HY ag 9T 9f FLASA S G O I FY

| FQAT AT ATFAT. .

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPA-
DHYAY): Please finish now,

L/B(D)I12RSS—6(a)
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s TRy ¢ oww fafed qd), §
FEE-TEET I WY & | A Ja Wl § |
TR G T HAT 1 5 IF H, ST o6 ey
welT FY AT § dafud g, S F ag #¢F
& 7@ T gL qgE WA F T v
qIT G N WL IH GG T @

T F{T 7 A1 AR T AT T FL T
HY I ST, AT FAT I T FEAIGT TET AT
ST 7 SH FT GEATHN A FAAT JA9T H
fazrg g WX 3§ &7 Z&A%T ARET I
et ® weE favam @A v o g
HIAATET, TgT T UF TG | Tg TG
g Aas | WAL
“L. N. MISHRA, Biggest Black-

mailor-—East of Suez”, and this

paper is of Saturday, May 4, 1974.

=it gorana fag (2famm) . og waxds
7T

s T - SfeaT priE A v
3§ faar gom g

“L. N. MISHRA is the Biggest
Black mailor—East of Suez”.

TATT AT AT & fF udo uFo fasy wY
SHAT A FEL qAAT &, QT AL AT 2
fF o wAo fiey F qfem & aw 4w, 4]
F 99 0T, GG THTA & a9 9 T
FUTHT AT FIHM F1 9791 f7ar §, @
FT AT R AfFT A E T AT For
f&F ¥, THo o fue, AW T gAR FaHa
FT FELEAT T & | TA A AT G & R0 F1
gaer §, ITAMAU B §U TR A |
TS FATC 3W § 0 ATgq & 1% St 93,
AT A, @RI HT FEART &, fagre &y
fasre Gt W gY, 7 F faumas e g
U STTaT & HL AT A | 7 qqgrfa

wq ... _
Y U STET @ JTOFT TE AR QY
| TEARI A HT IATTAETE HT J7T FAA Y

FE @A | L .
SYFE Flek E %3}
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THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPA-

DHYAY): Please finish now.
T ol R AT, S AR T

1

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPA-
DHYAY): Mr. Rajnarain, your tlme
is over. C

St THRATG : AT & Gfqem § @@
& f . &w WTE & ST, I 1 OF SR
YW WA AIRAATCHE ALY AT
# fag qur 99 & gEed AN &,
qraTior, ATTaw H Aowias, -, fa= s,
wfieafa, fagam, o wT ST FY @-
daar, wlassr =R FAIEL A TAAT AT
Faq & faw. .. 3m "faama w1 g,
sifafrataa A oA s@ § 1 atgw
IR F @M | oo Se{ae (e d g 7
g H ! R ? ueorHo A A ?

i WA §IEq . AT | |

. it TSI ¢ ST § | TEWT 7T
q &\ & I A AT E 1 ST Fear
& for oY faamars sd% 79 F¢ D T §, A4
FT & T g, 9 qfearsw Ardifaas 1 5a-
o fed &, S faumawi & & g
N | IO I HL AT Gg i T g ?
TG 8 9g T TAaE T Ot F47 g ?

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPA-
DHYAY): Mr. Rajnarain, no more
please. You have taken plenty of

time. gt g9 f49e kg g @@ g |
sy TretAToer ¢ g frae wkE d

i wofrgfmaagaa
gt A Form A7 sqaear 1 fomrer &

(RAJYA Al 11A]
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wfiF< a3 @ R A ¥ | ag feawr
THFTL AL TRAAY § A qfqe™ §
A3 QAT AT A & FH A a¥ A0
gu g fowre & Afgae 5o d@faum &
fea sITg q ST #1 UF W @ ag
FEA F1 AT AW G FI aTAIT F IC §
qg ATRTEATH! FE @ & IVh! 199 AT
T AfTFT g FT & | 9T qF T w7
HIUFTT TG GNT T T ST H{eFa & I8
Fg1 & forg i St /et wse &, oy faumas
wez §, 1 faumas $EA § I ge
AL, TG HT FTATHT |

(Interruptions)

h |

off QAR SIFT ¢ AT TH LT FT

TF g

TSATTAC ST Fgd & o fagras wee
& 379 gEfHT A g gwr £ wee
T T (G q97 9T F 37 AT FG
€ | 7T 59 Jeaifas a9 FG & a1 S
faums wee g 9@ O SRS @9 Y T
g awar g afea faamast w1 &@ &
O HF FAFAE ¢ »

THE VICE-CHAIRMAN (SHRI-

MATI PURABI MUKHOPA-
DHYAY): Please sit down, ag sgacqr

FI939 A& & | Mr. Rajnarain, I
cannot allow youmore time.

57 ATV ¢ & O foyae & g 5%
g |

THE VICE-CHAIRMAN (SHRI-
MATI PURABI  MUKHOPA-

DHYAY): You have finished. I am
calling Mr. Nathi Singh. f.

5 THAATTRAW ¢ A Y A7ATH AT
Fifg | # Y e & @ FT3aTE |

(Intexruptions)
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THE VICE-CHAIRMAN (SHRI- & ST w7 AT T
MATI PURABI MUKHOPA- B Al & f

DHYAY): All right; we allow him
two minutes. Please do not disturb
him, -

S AR AEAET, W AT
TSI & AT AEaTg i gsw & weiA-
A7 geer gear F@ g | ¥ /Y A
AR TRATAEIL N

gk fe o St 7 T PR faam
FAT T Ay AT &1 A sy T g
[ FHETT @ @TeY OF g1 & T a8 a1y
TR R | R FoeT aT H weT aseA A6 |
A5 Fgt FIETE A & A faar a9 Wi
FTX FT AGAT 1T &, qGT B TR A
T F3Y | ST EEdaT gAT FT A |
ITHY gEeTat fesied #X | fayra |
T FA AT AT FAAT TG

# 7% FEAT FTRATE {5 ST AT WL T75-
St St & mrAw AT B A ST
& g fora & 2 59 T W | |
& g 7ot {6 Far s a g, A
IR Ty fr a8 A1 AF G @ A frarg |
£ T & eI g1 R &Y &RaT § W |
& g =reaT § o faem wan o s g, A

£ gy off 9 &Y | FTF W TE1 F TR
& @ T Het 7 AT A A AT
fgrd  (Interruption) gwrr T o
FateT AT & NG JET T B AW
T F @1 AT & | T AW A wee el §
T ARTATES | IR F HEA HA AT
O & =g & | Al & g 6 e
AT W7 FY FIC | AVE GAT HT R TN
ST W TRATH & WX GAT {1 & |

ft et ferg. (o) @ WEEAT, T
& € i et @ w5 W |
A o wweE fadEE A S W R

[ N

e QW ¥ R A A @
[ AT | 9 gAE 79 4 AqT Wgeq WA
T | 9 5 4 7o wfqen dwnw fagas
F HEUIF TR T AT ATEAT § AR
SR T IR TR Ve g FET [F g T
F qEEAl T HANT HHTA T FITAATT
CCECa Gl R TN IR C i
ST JEEE 99 @ 8, TG ST T
T8, 7 faar gy 1w, 7@ g gu A
foy ST 7 7w FT AT A,
fra, g Ty, & W18 fF @ew & wTAAy
TE  TEIG Fasedt 9 foau Sg #iT
fre ag % o ag fqum & wfgwrd a4
T WG warer faSEAT 7 AT Wi
FAT &1 T & | AT 7 q&AT 9gar g AL
T ATA &, 7 =0 AT 999 qfuF
T frF 8% & §, o197 9 § 98 Fg @ &
fir <o avg & g7 THeT wieTe ST AfEm
ML TEY T F Fg @ 4 5 g7 3w
GO T 3 ¥ gY, BT ALY GHT, S
T T &Y 98 F2 ¢ 9 fr v sifeeq v
SiY gt TaHve A fraa fRaT g, Saw e
Al gE 3, AT 9% AT | e g,
Tgag A favara 2. . . (Interruption)
& ag FE Weat § BF W g feafa
ag & a1 5 gerfam st 7 o sord
& e § ¢ SR W aTEW 3w Y AT
afd wgd g1 A&, ww fegmm @
TIAT F ST @ g FT AT IouA
g AT @, F Afq oW 7 frRr & | JEY A,
e fopm A am F4, § 379 8T
§— e &Y ara v aeedl & ot wEr—
Pefrer #t sorret gt &+ fergea | e
T a9 & &, Fwar A gfafqafy & i
# o qOHTAS 9T IATT H AR T A
AT & &Y 98 war & Nfa e .|,
0% X e @ oY gefas ar T
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[sft et frg] -
TF IR T 99 | AT F 9 919 § IqH
§UE, 7 Tell TGS AT & IR A &,
il § Frafaew & a@ FT R g, 7
g @ 9 % I 7 quraar wre, JfFw fav
AR 7 I 3 § FTHEIHT 1 I17 Fgl I
AR F qg AT TG HUGEAF] T TAG-
O FA, IT AR 4 Fr A o @,
qHT FT TEAF A &Y, I AW F 41T
I3 FX AT el SfafFarare £ qHEE
FY TAHTT AT ATET & | TGT SART TIAAT
A AIATTI TR | 30 &0 H a&d
T4 AT F1 ¢ {7 fagra & smae O O9-
afaw w2 a4 AT § "wed WA & wfd
fedae a7 | foFre Arwgr AT 2 ST ER
W &, el TORIT FH & | gATC AWM A
STgT 93-qF & &, e FT q1eTE § e §,
77t fe &1 am we aegfeafa
AT AT FATE |

UF 910 R4 aga S F Fay WX a4
qrq A FEr 5 T measw F1 wsqae
FAT I @I AT | T o) gy THdw
# fagam w@ar § 9ud fau sew & fr ag
9 & weaer MW favwear 7, AR |
fawae @, ..

Y TAFATAW ;T ?

ot aeeft g © 3 77 & o AT O AEEw
#1 Tt foeAerd & fF oo w9 aafam
I FTLIEAT TEAET FAT 8T & &Y 7%
AqF S, 9T TEAET TG T | q2ET 7
X1 fawam &+ FHA wewer #v F 3@
foeage 7dr A9 | TR S &
TS FIE FTUF FOAT FAT 2 &9 1953
foed ST w1 & gWR d@faam § ot
qrfewa &, I G ST SEAET FaAT
AT 45 T 8, SN | T8 feror
&, BISTE ALY &, THHY AT F7 FT ALY
L AT FT & | AT 5808 qrg-any

[RAJYA SARTAY
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# Ao O S TR & A FEAT
wigar § @fqmd & smfewa 122(2)
F qfgT—ag a7 Fgar & 7 dfqa &7
ST T &, T FT gIT F FEIH 39 F
FTH——%z T (& fagaa ors fg grea-—Aix
st fagdg o {2 gred & SO BHaT F
1 AIIATE JaT TeTT F17 |

zafad o UF 9 & 99 431 g §
fF comwegTaTan | § S0 a7 AT Heae
ZgHT BT FL ! G IFEE g
WM FA T B E, s fata A @
a7E AN AR FArT AT WY E, S AR
FAAY & ThT A | T HEA
& fr oirer faQefY @aew 3@ @ F Qe
g fae 771 fady Fx @ & A o
THAA T TG F AT FEE § |

gy FHTY AT IR TqdT @
ofY fof og § HREW A AR &
FET F =T AAT AT W 9 AR A
a9g & FEraT F18 o agr afsar q@a-
TTHYT A AT FI@EEIT &Y AL | AR
qY B A & SArar 2 1 FAT 9@ )
faura aT 97 PR F TF TR o
AT §, SUST foe 7 g W /G A+
BT, o, 7l R frm Fg A fF
197 1—72 F a1 feam war o fF gw =y
g2 &, Mg AT T, g T Ry
T o ® ¥ A fearn ar R
T faemr qey i gy T Ay weens fwer
F, WA GeH FL & AT FUASATY
foeT 3% ) T ARl 9 @ IS fae g ?
Fad AW 1 WA F raraar | fage s
AR § a1 91 ag & S AT 9T =E w3
N Fy we1 T g1 75 1 fagw
# o TG AT A TE F | TS AT F A
Hafeer arEt & A1, SAEE, w9 (9)E
¥ AT T & 5 7 g § AR W aAwg
TR SETEEl TEw A 9 /T d

4
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AfFa 37 SR T et § 37 faar & feaw
TATF | AT ST 951 37 | T FIAeq
fqg ot #1 = 9T & 7T 99T 418 A
sfafwar gATE 1 gare fAau s arex
g a1 dmgFed g fragdm T @ g,
Ao 79 K g A S A g o & geehT
fadig Fad § | W AT AW Faer qar
IT HEY FIATFET AET § A T
M # FMYT Fodd @1 WTEI &Y 7
T AT wfaee iRl ® ggrEar
A7 ATZT &Y A TH AAET T T
T A FRS ! FT AW § SAad
F1 FIAA TEAT ATgA g1, w9y AT faum
9T Fy afT q98 @ 9 g1 AN
ST & 97 gU afafafadt 1 gosa @A
TR AU FT 3@ G fqEaw
GHAT FAT EAIT |

" g AT e agew i gfem 9w 8§
e w2 &, 91 fafads 1 wwen 98
T g ) A e Ay #7 fage §
foarer foar wram, & s fafadst o) wiw
TUTE | w fqem qwr av §ag & |ee
FY dYeT ST, IFH g A F g fRAr
T, IHF T |/ W 0 T, 399 FgT
w7, 5 & ooy die & gwdvwr , &
o 3 fafadst o< o 98 awf & 7
39 g @ 3T IH AT A gl 9 FFA
g1 zodw Foxs Hwmwr § T
T 9gd S 2 1

# ora® fqdaw AT =gt g £ gAr
EAAET 9IS 7 WIS UF 9 Tl A
FEY | BT FE FF o SWRAWHF AT
F AT S—FAT T BT W TN
Fara & & aEl dw #i A gvF
FIFRCH T 9T AT T & ITH T
FEAAT | A AR AT qiierarded SHA
FT AT FT AT & HIT IAHT IO FWAT
G & | 3afd gl 7 geefa 7 fawag
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Fxq &, AfFT | 379 UF ST QAT ATRAT
g, S99 UF arq Fga wrgan g fw fag
AL qIaq A ST KO gAT 8, a8 A0
I AT F A %S A ey v
FIT W@ F1, THT IR A FgT | A fagre
T e & AL, AGATE AT Yoy
F AW 9 IW q9E F AT gL | TEH
YN AT T AT IZIG @ § I
TEATA & AT ¢ JqT &I 79 a@ §
TG AT ST @I E | AR AT gAY
grtu feafq 7 FImAT FEIT SSET
qARG &, T THIA F FAUSAFAT ARAE |
37 A0 # F A g Arar g aeed
F1 gEaTe 5 FT FAFLE | §F I S0
# | g St 7g 7 & wgard A 3ud
g0 AR O IIT i Ay AR F wwAr
g, afr 19 ar a9 g1 A Fray feafa
g1, IaF! TH AT FT &ATH TGAT ATEA |
TTS ST gHTR qTFIETET 637 §, § Friaee
qifzd} F gy fad g, rzwawd 7a-
TFAT BATAT ATET &, I AT § T FF
™™ & AT AW F A argefor
7 agaey a1 gy, foed g wer d e
dro dYo ;rE (;TT) T ag =TT £ @Y
fegr & fowd d@ & Foww TEEEE
araFare | gAfad guwed & vt
F ATy ) fa=eem amy 1 fae-
T &y fofer @m0 T e
YT H 9910 W@ & fau g9 3ee-Sux F1
foFew O 99 99§ F, 99K AT
FT WaAT T3 FWT, F97 T FTAT AL G101 S
g gt gL 9T ¥ T ¥, ;W § weAm
T @WHE | WIS OF TTF gA 48 qaEA
fadros o w7 @ €, o amfor g
# v & foad gw s A foaw geen
aforer F Y 70T S AT F AT
s % fad oz fagws smr owmar R
qifs wrAT gaedl & WaEEdl SEih
afedsmad | A aCE A dw T
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3 v TR

[t meftfeg] .- - . - -
ad S @E | A gman § FiEw e
Fmfamare d | ey g gl ienT
YT YT FAT FT AT & @I & | a8
sy ferfer 8w A @ <o NS oS w0
afag o AdrerdnF33 §
+ft gATt s Ffeareat 3 g i 47 7
wgreaT My & fady & IR Iw S
& zws 5 78, od F ATET XA AR
FY qoifa FaqTg T8, AfFT I Fow J
g q? N T FEAW AT MR FAErdw B
ITT AT AT T ATHITCAF TSI oA,
By gt # T oY, a7 qHTT &Y TR
HYT AT Z (AT Y FT IT AT F GG
ofad FX Q@ & 5 od & e o)
FT At gt &) A ST wr g’
1T AT 3T A qFE THT g JT, AT
gz qQEI AEA &N, USAIdH TFE
FFTAT ITEA &Y | T FMARL AT qAW
Ty ST ET A G TR T, F T
&), 79 fawa ox a9 FT @ §, A g7
g b F faat e Ty ard #2 ©W 8
fag guTk TWgA HT I3 FL FAT AAT
TeT | IR FET fF FTEIR { ATCR-
faotxr & gfgwrc#7 fETIsgq 1 3w
FAT AT T AG &, AR AT FTS0Y
Y, gATC SMdd F1 GIEE I@AT AN
HEd | A T qH Atd @R 9
fagta oy #1 wrers § fgear fn g,
S gAY &, e # fadew www i
FutE QT FLIG, AT T THA & (1
feraa & qM9 AIR WA T T Fg, ATHA
ToAas AT @ AW § o gfaer #y
Aty § 99 | i@ # wgan agm
fp e &1 S g fadus § 08 S
FY W FRAATATE, ATqQ HY TAGT B
arat &, SAaA @ ady faur &% ammd
sk 30 e & e o aqewfa |
qife fear s Afed o
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SHRI SALIL KUMAR GANGULI
(West Bengal): Madam, the Consti-
tution  (Thirty-third Amendment)
Bill, 1974 is another proof that the
Government is completely bankrupt
in matters of ideas. They are taking
steps and measures which will not
merely amuse the citizens of the
country they will make the country
the laughing stock of the whole
world. While loudly proclaiming
that India is the largest democracy
in the world this Constitution
(Amendment) Bill has been intro-
duced at such a time which clearly
indicates that this Government has
got no respect for democracy.

While the Bill was passed against
the wishes of the entire Opposition
in the Lok Sabha, it has been intro-
duced in the Rajya Sabha after the
prorogation of the Lok Sabha.
The Government it appears, takes
the Houses of Parliament for grant-
ed and treats them as mere rubber
stamps for putting the seal of their
approval to the reckless action of
the Government which is full of
follies; otherwise there is no point
in bringing the Bill at such a time.
The position now is that the Govern-
ment is not in a position to accept
any amendment if the Rajya Sabha
desires it because there is no Lok
Sabha in session to which the Bill
may be sent back. That is why they
are taking it for granted that it will
be passed and no amendment will be
even accepted by them, Their atti-
tude is so arrogant. In the Statement
of Objects and Reasons they have
pathetically admitted that there is
no law and order in this country, No
legislator can even dare to go to a
court of law for redress. No legisla~
tor can dare to send a telegram or
a letter to the Speaker or the Chair-
man repudiating a purported letter
of resignation which he was made to
sign under compulsion, .

[ &
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Now, going into the contents of
this amending Bill, one finds that
the Constitution of India has been
reduced to periodic literature and
the title Thirty-third amendment
signifies that for an average interval
of 8% months there has been an
amendment to this Constitution. 1
think they should make it a quar-
terly affair so that every three
months there may be an amendment
and publishers may make some
money by printing these amend-
ments and circulating them.

5 p.m,

Now, the use of the expression
‘voluntary’ or ‘genuine’ has given
the whole thing 3 comic effect. One
can understand that if a thing is
voluntary, it must be genuine. But,
of course, it is different if it is genu-
ine in the sense that the resignation
wag proceeding from the person who
is alleged to be the author of it,
namely, the member concerned; in
such cases there may be a possibility
that it may not be voluntary be-
cause it might have been obtained
by coercion. But one wonders why
an amendment of the Constitution
wasg thought necessary to meet this
purpose unless, of course, it is in the
expectation of the Government that
the Speaker or the Chairman here-
after, at their instance, will regard
the expression ‘genuine’ to mean
something which ig “sincerely or
honestly felt or ‘free from hypocrisy
nr oretence’.” Thev are canable of
doing anything and T expect them
to take such a stand If, however,
they want to give the word ‘genuine’
any sensihle meanine I do not sce
what was the ohject in bringing ahout
this amendment. T do not know how
much money has heen spent on this
futile exercise. It is well known that
if a resignation is not voluntarv, if
it is not genuine in the sense that
it is 5 forgery, there is no wvroblem

and the existing provisions of law
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are quite sufficient to meet the pur-
pose, A forged document or 5 docu-
ment made under compulsion can
never be a resignation letter of a
member. But while giving the entire
discretion to the Speaker and the
Chairman, a new danger has been
introduced, perhaps deliberately.
What is the guarantee that the Spea-
ker may not be forced to accept as
genuine certain forged resignation
letters? What is the guarantee that
the Speaker may not deliberately ac-
cept certain letters as genuine al-
though they are forged and declare
the seats to be vacant? If the Gov-
ernment cannot protect the legisla-
Fors who are so many in number and
is very afraid about their future,
and puts them in the sole custody of
the Chairmen and the Speakers.
what is the guarantee that they can
protect the Speaker or the Chair-
man? Now, supposing the Chairman
or the Speaker accepts forged docu-
ments as genuine and acts on them
and declares the seats vacant, what
would be the remedy? Will there
not be any remedy? There would
certainly be a remedy. The matter
would become justiciable and the
whole thing will go to the court.
Now, there the position of law
to-day is very clear, There are
two leading cases on the point.
I will read from one. In the Tra-
vancore High Court, it was held
as far back as in 1952 ATR—1952 T.C.
Page 166, “What is contemplated in
the section is a resighation with full
consent of the writer of his or her
own volition and not any letter of
resignation. The provision in article
190(3) (b) necessarily indicates that
the letler of resignation must pro-
ceed from the member and the resig-
nation must relate to the member-
ship held by the person who sends
the same.” Tt says: “Mere receipt
by the Speaker of a letter of resigna-
tion purporting to be from a mem-
ber will not cause that member's
seat to become vacant.”
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“It is open to the Speaker to in-
quire whether it is a genuine letter
" or a forged letter or one obtained
by fraud or force.” In this porticu-
lar case it was held by the court
that the letter of resignation was
not genmne and the courl according-
ly made the declaration. This was
the earliest case. Then again the
Allahabad High Court, in a case re-
ported in AIR 1965 Allahabad, said
that the Speaker is bound to accept
the resignation once it ig received
by him provided, of course, that he
is satisfied about its genuine and vo-
luntary nature. So it is very clear
that the well-settled law of the land
was quite sufficient to meet the situa-
tion. Then what is the purpose of
this amendment? It is now clear,
particularly after hearing the speech
of the honourable Member who
spoke just before me, that the Gov-
ernment intends that these things
should be included in the Constitu-
tion for the sole object of being re-
garded as part of the conduct of
business of a Legislature under arti-
cles 122 and 212 so that the courts
of law may have not any chance of
getting into the matter or getting in-
to the truth of the matter, that is to
say, to oust the jurisdiction of the
courts. Why are they doing it? They
want that these matters should not
be justiciable so that their commit-
ted Speakers and Chairmen mav, at
their instance, declare seats to be
vacant on the basis of forged docu-
ments or genuine resignation let-
ters voluntarily given by members
who might have resigned voluntarily
in deference to the mood of the elec-
torate, are kept pending and a pro-
longed inquiry is instituted so that
much time can be gained during
which the ruling party may go and
intimidate and bribe them in order
to bring them back to their own
fold. That is the only object: other-
wise, the ordinary law of the land
is quite sufficient to meet the situa-
tion. One Member before me stated
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that it was by way of abundant cau-
tion. But what is the necessity of
such an agbundant caution when the
law of the land is very clear, when
the position under the ordinary law
of the land is very clear? Now, it
is also very significant that no time-
limit hos been prescribed within
which the inquiry is to be complet-
ed. It has not also been laid down
as to the date from which the resig-
nation is to take effect. Now the
position is this that as soon as a let-
ter of resignation reaches the Spea-
ker or the Chairman, that is the
point of time when the resignation
is to take effect unless the letter of
resignation fixes a subsequent date
in this particular case nothing has
been laid down particularly when
the Constitution is being amended.
Things are left delightfully vague. 1
would also point out that there has
not been yet a single case where a
member concerned has complained
in a civil court where he can go to
nullify a letter of resignation under
the provisions of Specific Relief Act.
I would also point out that there has
not been a criminal case instituted
by any member which he could do
because extorting a resignation letter
is an offence punishable under sec-
tion 384 TPC. punishable with impri-
sonment for three vears Np such
complaint has been received. There
is no statement on the part of the
Government that anv Speaker or any
Chairman received 5 formal com-
vlaint or a letter even no evidence
that any such complaint wag ever
made. So under the circumstances it
{s bevond all doubt that these
amendments ave absolutely nnneces-
sary and the sitnation which conld
have heen met bv the ordinarv law
nf the 1and is beine elouded onlv for
the pnrpose of oustine the ijurisdic-
tion of the conrt. and the intentions
~f th~ Government sre not »t all
hona fide. T will tell vou in this con-
naction that the action of 1959 driv-

ing out the Namboodiripad Ministry

~dN
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is now being returned with a com-
pound interest in places like Gujarat
and Bihar, and similarly, this kind
of trick will rebound on this Gov-
ernment, will recoil on it, at a future
date much to their discomfiture al-
though that will not please me be-
cause that will be avery bad day for
Indian democracy. I oppose this Bill.

SHRI R. N. REDDY (Andhra
Pradesh): Coming from Andhra Pra-
desh which has seen the biggest mob
frenzy, I welcome this Bill most
neartily. I feel that this Bill is not
only immediately necessary, but 1
personally feel that it should have
come a little earlier. 1 have personal-
ly seen, Madam, in Andhra Pradesh
where M. L. As. were compelled to
sign against their free will for sepa-
ration of Andhra Pradesh. 1 can give
you instances, Madam, where M.L.As.
houses were surrounded, their wives
were beaten and children were be-
aten and their properties were burnt
and destroyed. How was this done
and by whom were all these done?
All these were done by youngsters,
by misguided youngsters, by emotio-
nal youngsters who were utilised by
politicians for their own political

ends.

Madam, this is a very simple am-
endment. This amendment only says
that where a Member is forced or
coerced to resign, that resignation
should not be accepted. I do not know
why this amendment is being oppos-
ed. Everyone of us knows what the
situation in the country is. OQur great
Constitution makers never imagined
that politics in this country would
go down to this level, They never
imagined that politicians in this coun-
try, for their own self-interests, for
their group-interest and for their
narrow party interests, would utilise
innocent and immature people and
rouse them to gherao M.I.As. and to
surround their houses and beat their
women folk and get their resignations.

[13 MAY 1774]

(33rd Amdt.) L4171, 19%4 150

Our great Constitution makers ne-
ver imagined that we will go down to
this level. Some Member said it is
unfortunate that this amendment
has to be made. I say this amend-

ment is necessary in the pre-
sent  circumstances because we
have seen the mob frenzy in
the country (Andhra Pradesh). 1

say so in all humility, For the in-
formation of this House, I may say
that out of 35 years of my political
experience, T was in the opposition
for 25 years. With all my experience
I feel that this country is today in
this present state of affairs because
there is only one policy for many of
the politicians and that is, self-inter-
est and nothing but self-interest. We
are prepared to sacrifice the nation-
alinterest for the sake of our self-in-
terest, for the sake of our group-in-
terests and for the sake of our party
interest. What will happen to thig na-
tion? Some Members said that this is
because of the economic situation. I
agree that economic difficulties are
there and prices have risen. But
should these difficulties be exploited
for political ends? Should these di-
ficulties be exploited for narrow
group interests? Let us all stand
united if we have to solve these pro-
blems. Prices have risen. Corruption
is t_here. These are national problems.
Think over these problems deeply.
Corruption is a psychological prob- -
lem. It has been there and as long -
as human beings are human beings
there it will be there. But it has to
be solved. How can it be solved? It-
can be solved with co-operation, and
not by condemning us that we are
all corrupt. My dear friends, we do
not claim to have the monopoly of
corruption. You have also your share. -
Therefore, let us co-operate to elimi-~
nate it: )
b

Madam, a great philosopher saidt
that a politician is one who is con-
cerned with the next general elec-
tion, whereasa;tatesman isone who
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is concerned with the next genera-
tion.

Unfortunately for our country, Ma-
dam, we have too many bpoliticians
and too few statesmen and that is
the situation we are in, A politician
will be prepared to sacrifice the na-
tional interests for his personal in-
terests, but astatesman will sacrifice
hig self-interest, his personal interest
and even his life for the sake of the
nation. Mahatma Gandhi was a per-
son and of that stature and so also
many of his followers during the
days of our freedom struggle. But
where are we today? Let us see our-
selves and let us search our hearts,
Tet us see where we are today.
Madam, today morning, when the
railway issue was discussed, I was
really surprised to hear a Member,
a senior Member, Shri Bhupesh
Ciupta, losing himself in emotion. If
the Members speak in such a way,
what will be the result outside,
Madam? Sabotage will be the result.
You may not preach sabotage. But
when you speak with such emotion,
when youspeak with such unbridled
emotion, what is going to be the re-
sult? Does not one think that we
should be responsible here in this
House? Madam, this is the first time I
am coming to this House and I have
been watching the proceedings of the
House and I know the reaction of
the people, I know that the whole
country is watching us, watching this
House, because this is the highest
deliberative hody in this country.
But what is this high deliberative
body doing? In this delibrative body
today, Madam, what is it that we
are doing? We are accusing each
other. Suppose, Madam, a house is
burning and the inmates are trying
_ to blame each other. What will be
the result? Therefore, I do not want
such things here. Let us put our
heads together and {ry to solve the
problems. The nation is in a crisis
now anhd there is inflation. But the
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whole world is experiencing infla-
tion. Prices have risen not only in
this country, but in the other coun-
tries of the world also. If you see
the economy of the world, you will
see that the whole world, is experi-
encing inflation, and this is a big
problem and this has become a world
problem now. Instead of joining to-
gether and trying to solve this pro-
blem, you want to utilise this pro-
blem to obpose us. But, unfortu-
nately, what is going to happen?
You will only beat the nation. To-
day, Madam, what the railway wor-
kers, the misguided railway wor-
kers, under their emotional appeal,
are doing is only to hurt the nation,
to hurt the economy, and the result
is going to be this that all of wus
wil] suffer including the misguided
railway workers. Therefore, Madam,
I once again appeal that all of us
should try to be statesmen. Let us
not be politicians alone. After all,
power is temporary: after all, posi-
tion is temporary. But what position
did Mahatma Gandhi have? His po-
sition was in the hearts of the people.
He had the position of leading the
whole country and the people rose
to the occasion. Now, there is a cri-
sis and a great national crisis. You
know. Madam, the great statesman-
philosopher, Edmund Burke, had
said that great tasks and little men
go ill together and that great things
and little minds go i1l together, Well,
nobody is born with g little mind or
nobody is born with a great mind.
It is in our hands. So. let us make
ourselves great. Look high and do
not look at the problem from your
personal angle. Let us not look at
the ‘problems from our own angle,
from our group angle, from our
party angle, from a communal angle,
but from the national angle,
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Madam, before concluding, I would
like to say ome thing. I think it s
~ Andre Malraux, the French philoso-
pher and writer, who said:

“When I walk in the streets of
Paris, I do not see human beings
at all, I come across only labels,
labels meaning Communists, Radi-
cals, Socialists, this and that.”

Madam, I am tempted to say that
when I see the elite, the political
elite of this country, I rarely come
across Indians, but I come across
only Andhras, Tamils, Gujaratis, Ma-
rathis, Rajputs, Jhats, Reddys, Kham-
mas and so on and I see only groups
and sections, but very few Indians.
So, let us be Indians first. Indians
last and Indians always. Thank you.

SHRIMATI MARGARET ALVA
(Karnataka): Madam Vice-Chairman,
the constitution of a State has right-
" ly been described as a formal ex-
pression of the vision and will of
the sovereign  people, Naturally,
therefore, no constitution can remain
static. It has in some way or the
other to keep pace with the agpira-
tions of a changing society. It has
to change and it has te grow and,
as I have said, it cannot remain re-
moved from the realities of natio-
nal life. It is because of thig that
this amendment has been introduc-
. ed today. To reiterate that, under
the present circumstances, the pro-
visions as they exist in the Constitu-
tion cannot really be left as they
are.

[The Vice-Chairman (Shri V. B.
Raju) in the Chair],

Certain implied requirements have
now got to the incorporated in more
specific terms in order that no mis-
takes may be made. Recent experi-
ences in the country have shown that
various methods are being used to
compel duly elected legislators to re-
sign their seats, You can call it force,
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you can call it violence, you can
call it intimidation, yoy can call it
blackmail. But whatever you call it,
we have got to admit that it is
wrong, it is 1illegal, it is unconstitu-
tional, and most of all, it is unbe-
coming of the Indian tradition. If we
realise this, we will not find our
people in this situation,

But I would say that this is only
the beginning, as far as the process
is concerned. We have vested inte-
rests working at cross purposes, in-
terests that have made up their
minds to desiroy the very democratic
set-up in this country. And unless
we take necessary measures to halt
this process now, it might be too
late later on.

The existing provisions of Articles
101 and 190 are clear and fair. There
is noneed for metorepeat them, be-
cause these have been repeated the
whole afternoon. And this amend-
ment only seeksto goa little further
and provide that independent enqui-
ries be conducted by the Speaker or
the Chairman, as the case may Dbe,
so that he is convinced that the re-
signation is voluntary and without
compulsion. I would like to ask my
friends in the Opposition, “what is
wrong with this provision?” After
all, you don’t need a lawyer to tell
you that any document which has
been procured by threat or by force
is invalid, in any case, It has no le-
gal standing. It has no moral stand-
ing. And it cannot be accepted as a
document anywhere.

We are talking so much about the
democratic processes today. What do
you mean by ‘democracy’? It has
rightly been stated that Democracy
is a government of the people, by
the people and for the people. But
1 ask you today, who are these who
claim that in the name of the people
they can force legislators to resign?
Who are these people? Are they
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foreign agents? Are they the so-cal-
led leaders who were the champions
of Ayub’s basic Democracy in Pakis-
tan? Are they vested interests? Are
they defeated candidates? Or, are they
just anti-social elements? If you call
these the representatives of the peo-
ple, then, I -think, you are making
a mistake . ..

(Interruptions) - -3

I hold that democracy implies
answerability to the people. But it
aleo requires a certain amount of
stability and continuity. This is what
a voter seeks when he elects a re-
presentative to the House, either in
Parliament or in the Legislatures of
States. But if you think that the com-
mon man is only interested in by-
elections, in recalls, in seeing people
in and out of Legislatures, you are
mistaken. People are fed up with
this type of instability and this type
of in-fighting. What they want is a
stable government, a certain amount
of responsibility on the part of the
elected representatives, and most of
all, on the part of political parties
in the country today. I don’t think
that any good can come by forcing
or by intimidating legislators and
preventing them from performing
their duties properly. If in the elec-
tion you have made a wrong choice,
it is your own responsibility. You
had a fair and open choice, and a
fair and open chance to choose the
right man. If you, as a responsible
citizen, failed to do the right job,
why do you blame your representa-
tive later? It has rightly been said
that only a Germany could have pro-
duced a Hitler, only an America
could have produced a Nixon: and I
would go a step further and say that
only an irresponsible constituency
could elect an irresponsible represen-
tative ... (Interruptions). You cannot
adopt ultra-parliamentary methods
to throw your representative out.

And supposing he comes back again
by this process, are we going to have
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by-elections every few weeks or
every few months? I would ask you:
Can we afford this luxury in this
country? Can we afford to spend our
energies in fighting each other?
This is something which we at this
juncture cannot afford.

A number of instances have been
quoted, a lot of talk has been there
of having this process of recalling
and so on, I would like to point out
just one fact, and that is, that the
British parliamentary sysiem, which
is today really considered the pnother
of all democracies, does not have
any provision for resignation. Sir, I
quote from Bosu’s commentary on
the Constitution of India,

“By an ancient custom, a mem-
ber of the House of Commons is not
permitted to resign; but if a mem-
ber insists on being relieved of his
seat, he applies to the Chancellor
of the Exchequer to be appointed
steward of the Chiltern Hundreds,
which is a sinecure ‘office of profit’
within the meaning of the Place-
ment Act of 1705. As soon as the
appointment is made, the member
loses his seat. He thereafter must
resign the office of steward imme-
diately so that that office is kept
open for some other member who
may desire to vacate his seat.”

In this ancient parliamentary de-
mocracy, even the right to resign for
a duly elected member is denied. And
this country which can ill-afford by-
elections and repeated process like
this, it is claimed that recall should
be introduced at every juncture as
if it is some sort of a pastime.

Sir, my friends on the opposite side
have raised many points which have
been answered by this side. But
there are just a couple of them which
I would like to touch on. First is the
claim that thig is a Bill introduced
selfishly by the Congress Party as
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if we are afraid of ever being re-
elected. I would like to ask, “What
gives this sense of security on that
side? Do you believe that if you
go back to the polls today, you are
going to come back?’ The greater
possibility is that you will be out
and we will be in again. Recent by-
electiong throughout the country have
shown that the people are fed with
all this type of changing lebels apd
changing tactics and the insecurity
and the instability that you have
been introducing wherever you have
come, Your coalition governments
have failed; the opposition govern-
ments have failed in the States when
*hey did come in. And do you think
that our people are going to repeat
the mistake of bringing you back
again? And again, I will say that you
are the very people who during the
height of the Naxalite movement 1
West Bengal came to the Houses and
asked for protection because you
were not being permitted in Bengal
to work normally and to perform
your duties. And today, you sudden-
ly feel quite secure and feel that
this Amendment is absolutely un-
necessary.

And then the office of the Speaker
has been brought very much into
the debate. First of all, even today,
even without the Amendment, t.he
Speaker is required to make an In-
dependent decision. He takes the opl-
nion of both the sides and gives a
decision. And vou and I, whether we
like it or not, accept it as being in
the interest of the House and in the
interest of parliamentary democracy.
We do not question his intentions
and we do not challenge his autho-
rity. Why then do vou believe that
the moment this Amendment is in-
troduced, he becomes a party man or
that his motives become suspect or
that he is incapable of taking any
decision? How can the Speaker sud-
denly change his colours because it
does no suit your interests. Secondly,
I would like to point out that Articles
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101 and 190, even as they stand today,
make the Speaker or the Chairman
the deciding factor on the question
of resignation. Today, if la resignation
comes to him, he has a right to make
an enquiry and take an independent
decision. I do not want to go into it
again as my hon. friend has just quo-
ted the decision of the High Court of
Cochin—about Allahabad also. He
read the decision of the Cochin High
Court which stated very clearly that
the Speaker had to satisfy himself
that the resignation was voluntary,
that it was not forced or forged, and
only then should he be in a position
to accept it. Now, we are only putting
into clearer terms what has been imp-
lied all along and what judicially de-
cisions have upheld in the pasi. I
would say, therefore, that even now,
the resignations when they are accep-
ted are believed or presumed to be
voluntary and not forced. So, there
18 no question, I would say of bring-
ing the Speaker into any kind of con-
troversy on this question.

Sir, I do not want to take more
time of the House. I will conclude by
appealing to the members of this
House not to be blind to the realities,
not to be narrow in their judgements
and not to be selfish in their loyalties.
Let us stand united on this important
measure and make sure that in these
troubled times, we provide a certain
amount of stability to the country so
that our children and our children’s
children may continue to enjoy the
fruits of a democratic set-up.

SHRI UMASHANKAR JOSHI (No-
minated): Mr. Vice-Chairman, Sir,
I would like to make a few observa-
tions, not as a partisan, but as one
who can speak with some knowledge-
ability about what transpired in
Gujarat during the first three months
of this year. The hon. Minister comes
from Baroda and he had dealt with
the situation rather sympathetically
and he knows the educational land-
scape also. . .- . _.

AT



Constitution

159

[Shri Umashankar Joshi]

Sir, I would, at the very outset,
like to say that the promise given
by the Home Minister that the les-
son from Gujarat will not be lost on
the ruling party, as it should not be
lost on others also, has not been
met. Is this the lesson that we have
drawn from what happenel in Guja-
rat. May be it has a bearing on
what is happening in Bihar. But, as
we say in our languages: When the
sky is in tatters, what will a litile
patch work do? Are we going to
treat symptoms or are we going to
look to the root of the ailment”? Let
us, at least, in the House of elders
think how Indian democracy is
shaping.

Is there something wrong with the
political style? Gujarat gave with
great hopes 140 seats to the congress
in a House of 168. Gujarat need not
be criticised for that. Did Gujarat
deserve the rule under the new
Congress which it had from July
1973 to February 1974? The new
Congress ignited hopes in the minds
of many people including those in
Guijarat and 1 speak as one who has
great affinity with the ideals of the
new Corgress, I speak as one who
has uttered s warning from time to
time. As early as June 1971, I, who
have very little to do with elections
and practical politics, wrote to and
told the high-ups asking them to
give ud a band of legislators who
would have some sympathy with the
ideals of the new Congress who
would have, I said, some sympathy.
But, who were the people nominat-
ed? 140 seats we had. We could have
had 168 in a House of 168. But,
somehow or other in politics the
lamp-post theory vprevails. When a
party is on a tidal wave of success,
it puts in everybody and anybody
as a candidate. He or she gets elect-
ed and we have to pay very heavily
for this. Politics need not be mani-
pulatory when we want to run a
democracy in developing sub-conti-
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nent like ours. If the ruling party in
spite of the vast majority that it got
in QGujarat could not deliver the
goods, was that the fault of the peo-
ple of Gujarat? At the first flare-up
of popular fury, the big majority
collapsed as a house of cards. If it
was the real political power, it
would not have collapsed like that.
Power has gone back to where it
belonged to the people.

I would earnestly urge that the
political parties, especially the ruling
party which has to rule, go and talk
to the people and reinstate them-
selves by taking roots in the life of
the people. What has happened, Sir?
This is again an observation from
one who looks at the political land-
scape from a certain distance. The
Founder of Ahmedabad, Ahmad Shah,
was advised by Zafar Khan his
grandfather who was on the death
bed: Dear boy the people are the
roots and the State is the tree. In
the new political style it seems the
roots are in Delhi. Oordhva Moo-
lam! The democracy which we are
running has been topsy turvy. Why
does nobody lonk at this? Decisions
are taken here and they are ram-
med down the throat of people who
are working on the various fronts
there in the State capital or in the
district or taluk towns. What can be
more inglorious and more pathetic
than the senior politicians of the

ruling party encamping in Delhi
after the fall of the Chimanbhai
Patel Ministry? They had to be

literally driven back to Gujarat by
no less a person than the Prime
Minister herself. There is a hiatus,
there is a gulf, between the elected
members and the electors. Let us be
conscious of this and do something
in the matter if we want to save
democracy. Such patchworks as the
present amendment, may not be a
remedy.

What has happened in Gujarat
has perhaps exposed the sterility of
the political style that is followed,

L



161
e

Constilution
adhered to in the past two or three
years at the Centre, The elected
members cannot go to their consti-
tuencies, they are noi on talking
terms with the people. And a time
comes, may be it is the madness of
the people, may be it is the cussed-
ness of Opposition parties, may be it
is the hooliganism of certain goon-
das, when something happens—some-
thing really happens.”The upshot 1s,
the rulers and the ruled cannot talk
to each other. There is no dialogue;
the only dialogue, the only communi-
cation, that takes place between the
two is through violence, is through
bullets. People like me feel very
much disturbed; this does not augur

Fwell for the Indian polity. So let us
do something take some real practi-
cal steps which take us out of this
unreality. We cannot swear by de-
mocracy and do things which are
farthest from the spirit of demo-
cracy. So the days of manipulatory
democracy are over; let us have par-
ticipatory domocracy. I am not ena-
moured of the idea of partyless demo-
cracy and all that, though I myself
do not belong to any party. I belong
so to say to a one-man party.
a nominated Member. 1 am happy
that way, though I can join a party.
One of the nominated members is a
big boss in the ruling party. Sir, the

»ruling party in Gujarat at least

*should not run about in search of
the opposition as a musk deer—
kasturika mrig—widly chases frag-

rance because it is within itself, I

Gujarat in a House of 168 there were
only 28 members belonging to the
Opposition— a big cipher! The Con-
gress was 140 strong and if there
was a real opposition it was within
itself, This is a serious thing which
the elder statesmen in our country
and the Prime Minister in particular
should take note of and do something
in the matter.
There is a talk, which is very
cheap, criticising a
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Jayaprakash Narayan, but the idea
of a party-less democracy—though I
do 'not personally agree with 1t—
has been mooted by Mr. M. N, Roy,

for example, who knew much about.

politics. So, there is something in it.

Churchill said that this democratic
way of electing again and again a new.
government is the worst form of gov-
ernment, but it is the best which man-
kind has developed till today. (Time
Bell rings). I will not take long, In
the present set up the talk of hav-
ing a party-less democracy is prema-
ture, according to me. In India are
there really political parties? The
Congress also is a hold-all. I will not
use the words ‘motley crowd’ be-
cause I do not want to tread on the
toes of practising politicians. The
Congress also needs to be siream-
lined, Now, after 1969 ...

SHRI JAGAN NATH BHARD-

i WAJ (Himachal Pradesh): They have

nominated blindly.

SHRI UMASHANKAR JOSHI: 1
would contribute my mite . . .

THE VICE-CHAIRMAN (SHRI V.
Please do not
him.

SHRI UMASHANKAR JOSHI: I
am not disturbed, but he is disturb-

disturb .

ed. The point is, perhaps by the end -

of this century political scientists
and political leaders may pass this
remarks that in India we were slow
streamlined and well-
defined party. The Congress an open-
door party and some of us who are
sitting here, yes, as nominated Mem-
bers, have seen people migrating
from the opposition
sometime sitting in the middle asg in-
dependent members and then joining
the ruling party. It is pretty good
drama.

I do not want to pass any unjust

=

3
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remarks on persons. But this open- -

door policy has not enabled the rul-

man like Shri, N8 party to be very efficacious, so
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that it could deliver the goods. Poli-
tical power nominally is deposited
there, but it does not deliver the
goods. Please think on this problem,
The people want the goods to be de-
livered. We want a policy left of the
centre followed in this country and
the problem of ameliorating the con-
ditions of the poor solved sooner
rather than later. Who comes in the
way? These are the problems we
should face and face squarely. Am-
endments like this refer only to
symptoms. I urge upon those who
are cohcerned about rununing the
political affairs, through you, Sir,
that they have to come to grips with
the real ailment and try to save
India tor democracy.

Thank you,

SHRI SARDAR AMJAD ALI (West
Bengal): Mr. Vice-Chairman, Sir, I
rise to support this Bill. At the fag-
end of the day I had the expectation
of learning something from the
speech which has been just made by
Prof. Umashankar Joshi., In this
House and at this hour we are dis-
cussing the Constitution Amendment
Bill which seeks to amend article 101
and 190 of the Constitution. In his
speech, I say with due reverence
and respect to him that he did not
make any reference fo the constitu-
tional provisions and to the condi-
tions that have necessitated the Gov-
ernment to come forward with this
amending Bill before this august
House. With due reverence to him
again I say that Prof. Joshi brought
a very serious charge against the
Congress party . and, if 1 have not
misunderstood him, against the Prime
Minister and the leader of the Con-
gress party itself. The charge is
that in the different States we
the ruling party., are having a
Centrally-sponsored leadership or a
Centrally-sponsored Chief Minister-
ship. With due respect—or what
shall I say, with due difference
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with him—I must say that probably
it is known to him that Chimanbhai
Patel was not g Centrally-sponsored
leader, It was the leader of this
country and the leader of the Con-
gress Party who asked the Gujarat
Legislature Party to select and to
elect its own leader, and Chimanbhai
Patel was the outcome of that selee-
tion or election

SHRI UMASHANKAR JOSHIL
There you are A person of this type
whom you had to dismiss and drop
from the party could worm his way
to Chief Ministership—that is the
open-door policy. And please do not
take a miss—my words are not meant
as criticism; they are meant as food'-."
for self-introspection.

SHRI SARDAR AMJAD ALIL
Whatever Prof. Joshi has said, my
only submission to him through you,
Sir, is that it is not the policy of
the Congress Party—and it is also
not usual for the Congress Party—to
sponsor a candidate upon a particu-
lar State to be the Chief Minister of
it. Definitely, the choice is with the
elected representatives of the legis-
lature of that particular State to
choose their own leader, which policy

! the Congress Party is following.

I do not want to go into many
things at the fag end of the day.
Much has been said about the utili-
ty of presenting a Bill from this side,
and several interpretations. have
been given by the Opposition Mem-
bers. My own interpretation is this.
The first charge that they have level-
led against the Governmentor the
Congress Party the ruling party as
they say, isthatweare out to sabot-
age democracy inthis country. My
owh interpretation is that democracy
inthe country can only be sustained
and continued if there is a peaceful
atmosphere, a congenial atmosphere,
that serves the democratic purpose
I and democratic norms of the country.
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-Unfortunately, in some parts of our
country this situation is not in a hap-
pier way, as we find today. Therefore,
when the Opposition savs that the
Congress Party itself is sabotaging
democracy, I cannot certainly oblige
them by giving my concurrence to
their view. They oppose the Bill
which wants to
which wants to safeguard the free-
dom, privilege and the right of an
elected representative of making his
due deliberations and his due share
on the floor of an Assembly or Par-
liament; they oppose the idea of
presenting a Bill which wants to cur-
tail the activities of those goondas.
I would definitely appeal to the
people of this country, through
vou, Sir, to identify the forces which
stand for the advocacy of wviolence.
It is the Congress Party which
is coming up with an additional
weapon to the Speakers or the
Chairman of the Legislative Assem-
blies or Council or the Parliament.
Sir, the constitutional provision as
it is was sufficient and perhaps the
great constitution-makers also did
not imagine that some such contin-
gency might occur which would ne-
cessitate the coming up Government
with a certain amendment as sug-
gested in the present Bill. Sir, for
clause 82 of the Draft Constitution—
now article 101-— there was only one
amendment that was relating to the
recall procedure.

Before going into that I would sim-
ply like to say that the present Bill
wants that if any particular Member
who has been coerced or forced or
has been intimidated to resign his
seat from the House, then the Spea-
ker or the Chalrman of the House
will have a right to go into the detail
of the whole thing so as to see whe-
ther the particular resignation has
been tendered voluntarily and spon-
taneously or not T do not find any-
thing as to how hy bringing 1his
amendment the democracy of the
countrv is being jeopardised, as has

L/B(D)12R8S—17(a)
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been interpreted by some of my hon’
ble colleagues on the Opposite side.

Sir, the Constitutional provision,
as it appears to me, somewhat en-
jolins upon the Speaker or ihe Pre-
siding Officer of {he House that when-
ever a resignation letter come to
him, then he is 7o accept it; there is
' no alternate way My friend on this
side, Mr. D P. Singh, has suggest-
ed cerlain provisions of the General
Clauses Act. 1 would submit that
in this constitutional provision as
given In articles 101 and 190 there
is no scope of applying the General
Clauses Act. Of course, the General
Clauses Act is the main Act which
can be applied in the interpretation
of statutes, no question whether it is
congtitutional or any other statute
of his country. But articles 101 and
190, as thev stand in the Constitu-
tion, perhaps place an impending ob-
ligation. upon the presiding officer
of the House to accept a resignation
letter without going into the details
of it. But the present situation that
necessitates the Government to come
up with this ;mendment is not at
all somewhat unknown to the peo-
ple of this countrv. Sir, without
going into details as to what happen-
ed in Gujarat and what is now hap-
pening in Bihar, T would like to
submit to the Opposition parties and
the Opposition Legislators and my
colleagues in this House that it is
not the norm in which a democracy
and particularlv a parliamentary
democracy will function. It is defi-
nitely the right of the people to send
a man to a legislature to represent
them for a particular period and
for that particnlar period he will
have the right to act according to
his own choice Thereby T do not
mean that he will go on doing any-
thing and everything that he likes.
Definitely there are certain legal
and statutory provisions Of course,
it will not have an immediate effect
upon that particular legislator whom
the people of the constituency want
"to take back. These processes are a
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bit dilatory. But there are processes
and laws in this country in which
a particular legislator can be dealt
with. But definitely a party which
believes in the forces of peace,
which bhelieves in progress based on
peaceful ways cannot allow people
representatives to yield to some
hoodlums forcing an elected represen-
tative of the people to submit his
resignation against his  will. Unfor-
tunately, some such incidents have
happened in the country, That is
why in spite of the protection exist-
ing in the Constitution, it was con-
sidered wise on the part of the
Government to give certain additio-
nal power to the Chairman or the
Speaker of a House to determine as
to whether the rcsignation is a
bona fide one or not. That has got
to be done. So that is the idea with
which this amendment Bill has been
brought before this House and I
accord my sanction to it.

Sir, I want to submit a few words
about the amendment presented by
my colleague, Mr. Rajnarain. Mr.
Rajnarain is pleading for the right
of recall of representatives who are
indulging in  activities which are
against the interests of their con-
stituencies or with whom the electo-
rate mayv not be happy. As some of
my colleagues from this side have
observed, a responsible constitucney
will not elect an irresponsible legis-
lator. T believe it ig an aspersion on
the people living in that constitu-
encv, I believe people are very much
responsible but in regard to a man
who comes within the combination
of the four P’'s—Power, privilege, efc.
it may sometimes be otherwise. The
leaders of the country will have to
consider how to control such ligis-
lators who do not fulfil the expec-
tations of the people whom they re-
present. Some such amendment was
placed  before the  Constituent
Assembly while it was brought in
the shape of clause 82 in the draft
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Constitution. It was rejected on two
grounds. The first ground was, who
is going to assert that the signatures
that have been placed are bona fide?
In the same manner as a legislator
is forced to resign. to put his signa-
ture on a scrap of paper, some
hoodlums can create trouble in a
particular constituency and force
the majority of people to sign a
paper asking for the resignation or
recall of a  particular legislator.
This was one of the grounds on
which the Constituent Assembly re-
jected the amendment that was
placdd by no less a persdn than
Mr. H V. Kamath. The other ground
was, suppose in a constituency there
are 1,000 voters and three people
contest the election in that consti-
tuency; suppose the person who is
elected secures 400 votes and the
other two candidates get 300 votes
each, Now, thése who can join to-
gether—300 plus 300 makes 600—and
if they sign a petition, in that case
the man who was elected by the
majority verdict of the people will
have to resign. So this position was
not liked by the genuine representa-
tives of the people—those who fram-
ed the Constitution—in the Consti-
tuent Assembly. I believe that the
arguments which held good at the
fime of framing of our Constitution,
still hold good and I would like this
House to reject the amendment sug-
gested by Mr. Rajnarain. With these
few words, I support this Bill.

6 p.u.
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faaft = wvfen R A7 § dfer
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THE VICE-CHAIRMAN (SHERI V.
B. RAJU): Yes, Mr. Gokhale.

SHRI H. R. GOKHALE: Mr. Vice-
Chairman, Sir, . . .

SOME HON. MEMBERS: Sir, let
the reply be tomorrow . . . (Inter-

ruptions) . . . Sir, let the reply be
tomorrow. '
THE VICE-CHAIRMAN (SHRI

V. B. RAJU): Order, order, please. I
have called upon the Minister to
speak now. Mr. Gokhale ...

(Interruptions)

SHRI H. R. GOKHALE: Mr. Vice-
Chairman, Sir, I am grateful to the
hon, Members for having participa-
ted in this debate. I have heard the
speeches on both sides. Some were
eloquent, while others were full
rich content. Well, it is not neces-

. a _ |'sary, nor is it possible to deal with
ruptions) | § srod SATRT AN FFATEN |- .

. (Interruptions).
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SEVERAL HON. MEMBERS: I.et 1vill resume his speech tomorrow.

him reply tomorrow . . . ' The House stands adjourned till 11
(Interruptions) ' AM. tomorrow.
SHRI H. R. GOKHALE: As vou

The House then adjourned
T Int . ‘ . at sixteen minutes past six
(Interruptions) of the clock till eleven of

THE VICE-CHAIRMAN (SHR1 the clock on Tuesday, the
V: B. RAJU): All right, the Minister | 14th Mayv. 1974. .

like . .
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